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INTRODUCTION

I> the Chairman of Public Accounts Committee as authorised by 
the Committee do present on their behalf this Hundred and Sixty- 
Fifth Report on paragraph 3-1 of the Report of C&AG of India for 
the year ended 31 March, 1987 Union Government (Railways) re­
lating to Procurement and Utilisation of Track Materials.

2. The Report of the Comptroller and Auditor General of India 
for the year ended 31 March, 1987 (Railways) was laid on the Table 
of the House on 26 Aril, 1988.

3. As on 31 March, 1986 the Railway System in India had 77153 
running track kms. comprising 47810 kms. in broad gauge, 25097 
kms. in metre gauge and 4246 kms. in narrow gauge systems. The 
operations of the Railways are totally depended on the availability 
of sound and well maintained tracks throughout the country, so 
that the tracks are not a contributory factor for accidents even to 
the slightest exent and the Railways are in a position to give 
efficient and safe service to the public. The arrears in track rene­
wal which stood at 13048 kms. in March 1980 increased to 20306 
kms. in March 1985 (26 per cent of total track). The Committee 
have deeply regretted the failure of the Railways to ensure timely 
renewal of tracks, which has adverse effects on the smooth opera­
tion of the Railways.

4. From the statement of expenditure on track renewals the 
Committee have noted that the average cost of renewal has shown 
a steady increase, the rate of increase being as high as 19 per cent 
in 1985-86 and another 15 per cent in 1987-88. The Committee have 
recommended that the contributory causes for the spiralling of cost 
of renewal may be investigated and the result intimated.

5. The Committee have pointed out that despite the available 
capacity for production of 5 lakh tonnes per annum of Broad Gauge 
Rails with Bhilai Steel Plant, Railways failed to give firm commit­
ments of requirements of rails for the 7th plan period and as a 
consequence, Railways resorted to import for which there would 
have no justification but for the failure of the Railways themselves. 
Remedial measures have been called for by the Committee.

6. The Committee have desired that the alternative indigenous 
source in place of TTSCO and IISCO for manufacture of MG rails 
may be identified and utilised for procurement of MG rail so that 
imprt of MG rails can be stopped by a time bound programme.
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7. The capacity of the established plants for production of con­
crete sleepers was 21 lakh sleepers since 1981-82 where as annual 
production had reached a level of hardly 14.52 lakh sleepers even 
4 years later. Considering the substantial economies expected in 
the use of concrete sleepers, the Committee have recommended 
that reasons for lower utilisation of the capacity created may be 
investigated and steps taken to improve extent of utilisation. Taking 
note of the substantial cost escalation in establishment of Allahabad 
unit from the estimated Rs. 1.28 crores to Rs. 4.13 crores and its 
low level of performance the committee have recommended that a 
review of the causes for poor performance of Allahabad unit may 
be conducted by Railway Board and appropriate measures to im­
prove its performance taken.

8. The committee have noted that in placement of orders for 
purchase of rails, in two cases, certain defective/conflicting practices 
were adopted resulting in a loss of Rs. 83.38 lakhs. The Committee 
have called for an investigation into those cases.

9. The Public Accounts Committee examined the Audit para­
graph at their sittings held on 11 January, 1989.

10. The Committee considered and finalised this Report at their 
sitting held on 25th April, 1989. The minutes of the sittings form 
Part II* of the Report.

11. For reference, facility and convenience, the observations and 
recommendations of the Committee have been printed in thick 
type in the body of the Report and have been reproduced in a con­
solidated form in Appendix ITT to the Report.

12. The Committee express thanks to the Ministry of Railways 
('Railway Board) for the cooperation extended by them in givinvg 
information to the Committee.

13. The Committee also place on record their appreciation of 
the assistance rendered to them in the matter by the office of the 
Comptroller and Auditor General of India.

N e w  D elhi;

April 25, 1989 
Vaisakha 5, 1911 (S)

AMAL DATTA 
Chairman, 

Public Accounts Committee.

•Not printed. One cyclostyled copy laid on the Table o f the House and five copies 
placed in Parliament Library.



REPORT

Introductory

As on 3l March, 1986 the Railway System in India had 77153 
running track kms. comprising 47810 kms. in broad gauge, 25097 
kms. in metre gauge and 4246 kms. in narrow gauge systems. The 
broad gauge system falls in four categories depending on traffic 

density and each category is subdivided into five groups (A, B, C, 
D&E), depending on speed of trains using the track. Standards 
have been laid down for all groups and categories about weight of 
rails to be used and number of sleepers to be laid.

2. In the past the life of the rails was 35 years. However, 
because of the growing traffic, the life of the rails has come down 
to 15 years to 20 years depending upon the density of traffic. Due 
to normal wear and tear as well as changes in traffic density etc., 
track renewals are continuously undertaken to bring the track upto 
the prescribed standards through track renewal programme.

3. In paragraph 3.1 * of Report No. 3 of the Comptroller and 
Auditor General of India for the year ended 31 March 1987 on Union 
Govt. (Railways), it has been pointed out by Audit that (i) the 
arrears in track were 13033 kms. at the end of 1986-87 leading to 
imposition of speed restriction on 2291 kms. of track in 1986-87; (ii) 
the supply of broad gauge rails from the only indigenous source of 
Bhilai Steel Plant was to the extent of 57 percent to 88 per cent of 
the requirements: (iii) as the indigenous production of metre gauge 
rails had stopped in April 1987. Railways were obliged to resort 
to costlier imports: (iv) in the imports of rails. Railway Board 
failed to keep in view the specification economies leading to avoid­
able extra expenditure of Rs. 135 lakhs in a few cases reviewed by 
Audit; (v) non-utilisation of available capacity for manufacture of 
concrete sleepers led to larger procurement of cast iron sleepers 
the use of which was costlier in the long run: (vi) the performance 
of the Allahabad unit set up with foreign collaboration for manu­
facture of concrete sleepers was poor in comparison with that of 
Khalispur unit set up with indigenous technology, etc. In the 
following paragraphs the findings of the Committee in this regard 
are set out.

•Extract in Appendix I.
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Track Renewal Programme-Progress

4. Renewal of track is undertaken as a plan programme work and 
included in the Railway’s plan outlay under the plan head, “Track 
Renewals”. It i9 not considered a normal maintenance programme 
to be met out of non-Plan funds. The allocation of funds for track 
renewal comes from the Depreciation Reserve Fund (DRF) and 
expenditure is booked in revenue section of accounts.

5. According to Audit, the arrears in track renewal which stood 
at 13048 kms. at the end of March 1980, increased to 20306 kms due 
to inadequate allocation of funds and constraints in availability of 
materials. During the Sixth Plan (1980-85) the achievement in 
track renewal programme was only to the extent of 9558 kms. as 
against the target of 14,000 kms. In the two years thereafter, 
Railways overtook a part of the arrears by providing additional 
funds and arrears as on 31 March 1987 stood at 13033 kms. The table 
below indicates the annual budget provision, actuals as intimated 
by Railway Board and by Audit, extent of track renewals done, and 
average cost of renewal per km. (as per Ministry’s figures & Audit 
figures) for each of the years 1980-81 to 1987-88.



Year As ini invited by Rly Bonrd

Funds provided Funds 
in Budget utilised

(In crores o f rupees)

As per Appropria­
tion A/C's as inti- 
mated by Audit

Funds Funds 
provided utilised 
in Budget

Extent o f Average cost of
Track 
renewal 

(In Kms)

renewal Percentage
----------------------——  increase in
Based on Based on cost over 
Railways App A/cs previous 
figures* figures year

(In lakhs o f rupees)

1 2 3 4 5 6 7 8 9

1980-81 ...................................... 70.00 109.30 95.00 124.40 1096 9.97 11.35

1981-82 110.0?) 172.07 142.42 193.03 1543 11.15 12.51 10%

1982-83 ......................................................... 120.00 217.69 160.53 246.53 1897 It 48 13.00 4%

1983-84 ......................................................... 219.78 (250.00) ; 275.71 268 68 322 96 2260 12.20 14.29 0 1%

1984-85 ......................................................... 300.01 (350.00) 337.59 350 46 395.85 2750 12.28 14.39 0.7%

Total for 5 years . . . . . 819.79 1112.36 1017.09 1282.77 9546

1985-86 ......................................................... 415.00 (450.00) 518.74 594.56 611.63 3578 44.50 17.09 19%
1986-87. <•95.00 (639.00) 585.73. 710.57 691.02 3978 14.72 17.37 1.6%
1987-88 ......................................................... 680.00 (940.00) 783.23 803.36 910.01 4540 17 25 20.04 10%

Total for 3 years 1690.00 185770 2108.49 2212.66 12096

Grand Total for 8 years. 2509.79
. . .

2970706 3125758 3495.43 "21642 ~
— -------—  - —  ■ ~

(Note : Audit stated th’.t the figres given by the R ilwr.ys could be net figures of exrcmlturc). 
f  Figures in br-tckct indie‘.tc funis deminlcd by Rnilwiiys from PI inning Commission for tr.ck renewals.
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6. The table above indicates thftt consistently the expenditure 
incurred in each year since 1980-81 (except in 1986-87) was in excess 
of the allocations. The excess expenditure over the provision was 
to the extent of Rs. 275.68 crores (27 percent) during the 6th Plan
period and Rs. 369.85 crore (12 percent) during first 3 years of 7th 
Plan. Further the table indicates that the average cost of renewal 
has been steadily increasing with a pronounced increase from
Rs. 14.39 lakhs per km in 1984-85 to Rs. 17.89 lakhs in 1985-86 and 
again from Rs. 17.37 lakhs in 1986-87 to Rs. 20.04 lakhs in 1987-88.

7. Asked to state whether inadequacy of funds is the only contri­
butory factor for backlog and whether infrastructural facilities as 
also raw materials are adequately available to overtake the arrears, 
the Railway Board stated that funds are the only constraint for 
liquidation of arrears of track renewals. In this connection, the 
Financial Commissoner for Railways observed during evidence that 
earlier, allocation for the Depreciation Reserve fund (DRF) was 
very restricted. Railways* average allocation of funds to DRF in 
the 5th plan was about 2.7 percent of the capital in the 6th plan, it 
became 7 percent and currently on a higher capital basis it is 12 
percent. According to him. in the current year. Railways are pro­
viding for Rs. 1500 crores, and year before last, it was Rs. 1315 
crores in absolute terms.

8. On the extent of allocation from Depreciation Reserve Fund 
for track renewal, the Railway Board stated that it has progressive­
ly increased in the recent years and give following percentages of 
allocation for track renewals since 1974-75:

1974-75
1975-76
1976-77
1977-78
1978-79

1979-80 
19S0-S!
1981-82
1982-83
1983-84
1984-85
1985-86
1986-87
1987-88
1988-89

38.80"'
27.32°;
30.78°'
30.72%
28.83"'
31.71°'
30.35%
24.44"
22.94%
30.31%
37.04°'.
47.70%
47.60%
52.92%,
50.34%,
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9. On the reasons for accumulation of arrears, Chairman, Rail­
way Board stated during evidence that it was because of the non­
provision of enough DRF or lack of high priority to the track rene­
wals that these arrears grew to that extent.

10. The Railways have also intimated that in 1988-89, a target 
of 3750 kms for track renewals has been prescribed, and that at the 
end of the Seventh Plan, the arrears to be overtaken have been esti­
mated it 12000 kms. The track renewal targets for the Eignth Plan 
are under finalisation and tentatively it is proposed to undertake 
track renewals for 23500 kms so as to liquidate the arrears by the end 
of the 8th Plan period. The requirement of funds for track rene­
wals in 8th plan is reported to have been tentatively assessed at 
Rs. 5425 crores (Net) [This works out to Rs. 23.09 lakh per km:, 
as against Rs. 17.25 lakh (net) per km. for 1987-881.

11. Asked to state whether the Railways aim to catch up with 
the technology which is evolving in other countries when the Rail 
wavs undertake renewal of track during the next 15—20 years, the 
Member (Engineering) stated during evidence that the element of 
modernisation is inbuilt into the track renewal programme. Accord­
ing to the Member (Engineering) thei Railways are trying to 
adopt a “heavier section as rail which is prescribed for 
the increased level of traffic obtaining on a particular section”. He 
added that nowadays Railways are also going for rails of higher 
strength and 90 UTs quality which give 50 per cent more life.

12. The operations of the Railways are totally dependent on the 
availability! of sound and weM-malntained tracks throughout the 
country, so that the trades are not a contributory factor for aeddents 
even to the slightest extent and the Railways are in a position to 
give efficient and safe service to the pnblic. Viewed in this 
context, the Committee consider it imperative that track renewal 
programmes ought to be given the top priority in the operations 
of the Railways. The Committee are, however, dismayed to he 
informed by the Chairman, Railway Board that due to lade of high 
priority for track renewal programmes, arrears increased. The 
arrears in track renewal which stood at 13048 KMs In March 1980 
increased to 20308 KMs in March 1985 (26 per cent of total track). 
Though the tempo of track renewal in Seventh Plan has been 
increased considerably, the Committee are concerned to note that



6

a backlog of track renewal to the extent of 12000 KMs at the end 
of Seventh flan would still remain to be overtaken in Eighth Flan* 
The Committee deeply regret the failure of the Railways to ensure 
timely renewal of tracks, which has adverse effects on the smooth 
operation of the Railways. Hie Committee strongly recommend 
that a review of plan priorities be done and the track renewal given 
its dne priority so that under no circumstances, arrears in track 
renewals ace allowed to accumulate.

The Committee note from the statement of funds provided and 
funds spent in each year since 1980-81, that consistently the actual 
expenditure in every year other than 1986-87 has exceeded the 
provisions and the overall excess was to the extent of 27 per cent 
in 6th Plan period and 12 percent so far in the 7th Plan period. 
The Committee wonder whether the excess expenditure was consci­
ously incurred by the various’ Zonal Railways in their anxiety to 
ensure renewal of tracks not provided for by the Railway Board 
in the annual plan in the interest of safety or the excess was dne 
to level of expenditure far more than the anticipated for the trade 
length planned and approved by Railway Board for renewal. In 
either ease, the Committee deprecate the lack of proper financial 
planning and rcommend that the canoes for consistent excesses may 
be Investigated and results intimated to the Committee.

IS. From the statement of expenditure on track renewals, the 
Committee note that the average cost of renewal has shown a 
steady increase, the rate of increase being as high as 19 per cent in 
1985-86 and another 15 per cent in 1987-88. The Committee cannot 
resist the impression that cost of renewals has increased far in 
excess of normal rises In cost Indices reasons for which are not 
apparent. The Committee recommend that the contributory causes 
for the spiralling of cost of renewal may be investigated and the 
result intimated. The Committee also recommend that a review of 
the estimated cost of renewal for the 8th Plan may be conducted 
as it inddt that the average rate of Rs. 28.09 lakh per Km for the 
6th Plan is too high as compared to the rate of Rs. 17.05 lakh per 
KM. in 1987-88.

Procedure for Assessment of requirement of rails and sleepers

14. The progress in track renewal programme crucially depends 
on availability of rails and sleepers. The table below indicates the
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extent to which renewals of rails and sleepers were undertaken 
between 1984-85 and 1987-88:

Year Rail renewals Sleeper Total Net
renewals renewals Track

of R ail' renewals 
and
sleepers

(Figures in kms)

1984-85 . . . . 2450 3040 5490 2745

1985-86 . . . . 3394 3762 7156 3578

1986-87 . . . . 3536 4420 7956 3978

1987-88 . . . 4170 4910 9080 4540

♦(Figures in this column are half of the figure in previous column)

15. The Zonal Railways submit to the Board between September 
and November their annual indents for rails and sleepsrs required 
for approved works for subsequent year. These indents are consoli­
dated and orders for rails, cast iron sleepers and steel sleepers are 
placed on the steel plants to the extent acceptable to them and for 
the balance tenders are invited. For requirements not available 
from indigenous sources, import is arranged. For wooden sleepers, 
orders are placed on Forest Departments of the State Governments 
after discussions and for concrete sleepers, orders are placed with 
factories run by Railways and in private sector.

Procurement oj Broad Gauge rails

16. The only source of indigenous supply of broad gauge rails 
K tfĉ  Bhilai Steel Plant (BSP) with an installed capacity of 5 lakh 
tonnes. The shortfall between requirement and supply by BSP is
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met by imports. The table below indicates the total procurement 
of B. G. rails since 1980-81.

(in lakh tonnes)

Supplies by BSP Quantity Total
_—  — -------------------  imported procure-

Year Asses- SAIL Actual ment by
sed re- commit- supply Railways
quirement ment

1980-81 . N.A. 1.75 1.76 0.26 2.02

1981-82 - 3.25 2.10 1.84 0.09 1.93

1982-83 3.25 2.10 2.02 2.02

1983-84 . 2.92 2.40 2.40 0.35 2.75

1984-85 . 3.50 2.60 2.68 2.6S

1985-86 . 3.70 350 3.25 0.30 3.55

1986-87 . 4.01 3 50 2.38 1.60 3.98

1987-88 . N.A. 3.25 310 1.50 4.60

Total 2128 19.43 4.10 23.53

17. On the failure of BSP to supply upto their full installed 
capacity, the Committee were informed that the Railway Board 
did not advise their firm requirement to Bhilai Steel Plant and as 
a result of frequent revision, BSP could not take any investment 
decision and the supply from Bhilai suffered. Conceding to this 
observations during the course of evidence. Member (Engineering 
stated:

“It is because we ourselves were not fully clear about how 
much money is going to come. It is because, even in 

1980 when we made a projection, we thought that maxi­
mum requirement will be of the order of 3*4 lakh tonnes. 
In the Seventh Plan, when a determined effort was made, 
then our requirement increased. It went almost up to 6 
lakh tonnes. It is because the money was becoming 
available due to increased provision in the Budget. There­
fore, we had to tell Bhilai that these are our requirements. 
Bhilai naturally felt, that we are suddenly telling them 
to produce 6 lakh tonnes and they were not geared for 
6 lakh tonnes. That is how we had to go in for imports. 
But we did maintain an ongoing dialogue at various levels 
frequent meetings with the Steel Ministry, with SAIL 
nnd also at Minister’s level.”

18. He further added that Bhilai Steel Plant were ready to ac­
commodate. Once the Railways intimated the increased projection
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and that BSP also tried to step up yearly production from 3 lakh 
tonnes to 4.25 lakh tonnes. According to information furnished by 
Railway Board, Bhilai Steel Plant has indicated following improve­
ment in future supply plan:

Year Original Revised

1988-89
(90 UTS

3.50 lakh t. 
1.00 lakh t.)

No change

1989-90
‘ 90 UTS

4.00 lakh t. 
1.50 lakh t.)

4.25 lakh t. 
(90 UTS 1.80 lakh t.)

1990-91
(90 UTS

4.25 lakh t.
1.80 lahk t.)

5.00 lakh t. 
(90 UTS 1.80 lakh t.)

1991-92
(90 UTS

4.25 lakh t. 
1.80 lakh t.)

5 00 lakh t. 
(90 UTS 1.80 lakh t.)

19. According to the Railway Board the requirement of rails for 
the 8th Plan period is expected to be 28.50 lakh tonnes for track 
renewals and construction project works, which are proposed to be 
met from supply of 5 lakh tonnes per year from Bhilai Steel Plant 
about 0.75 to one lakh tonnes from Ispat Profiles India Ltd. a private 
company, which has newly been established and balance by import 
to meet shortfall in indigenous production and requirement of 
special quality rails.

20. On the system in force for placing orders on BSP, the Ministry 
of Steel clarified the position as under:

“Railways, for some years now, have been indicating their 
demand for rails for a particular financial year a few 
months in advance- These requirements are discussed 
with the Railways and a realistic assessment of SAIL’s 
production possibility vis-ta-vris the requirement is made. 
On the basis of the commitment arrived at, allocations 
of funds are made by the Railway Board in favour of the 
Zonal Railways. At this stage the Railway Board places 
a bulk indent on SAIL indicating the quantities that will 
have to be booked by the Zonal Railway Authorities with 
SAIL. When the zonal railway authorities place the 
orders they stipulate the profile, quantity, delivery con­
ditions. inspection requirements, payment terms and 
other such details and base on this, the Central Marketing
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Organization of SAIL issues sale orders. Other than this, 
there is no other formal contract between SAIL and 
Railways.
Discussions are also held regularly each quarter between 
SAIL and Railway Board and supplies against the com­
mitments are reviewed. The despatches are made based 
on the Rake Priorities indicated by the Railway Board in 
favour of its Zonal Railways. There has been no apparent 
change in the system of placing orders and supplies before 
and after 1980.”

21. The Committee are dismayed to find that despite the available 
capacity for production of 5 lakh tonnes per of B.G. rails 
with BSP, Railways failed to give firm commitments of require, 
ments of rails for the 7th Plan Period as a result of which the 
BSP could not take appropriate investment decision, failed to 
accept demands upto the capacity and as a consequence, Railways 
resorted to import for which there would have been no justification 
bat for the failure of the Railways themselves. Since the funds 
for the track renewal are met out of Plan allocation the Committee 
are at a loos to understand how and why the Railways were unable 
to know the extent of funds available during the Sixth Plan in 
advance and to make the commitment necessary for the invest­
ment plan. The Committee conclude that the planning process at 
the Ministry level needs tonning up In this regard. Hie Committee 
recommend that the circumstances due to which the Railways 
could not give firm commitment on a plan programme may be folly 
Investigated, the loopholes in planning identified and steps taken 
to ping them intimated to the Committee.

22. While on the one hand, BSP has stated that it could not reach 
its capacity doe to absence of' firm commitments, the Committee 
are nuhappy to note that BSP failed to supply rails even upto the 
extent of orders accepted by them, the shortfall daring a period of 
8 yean being to the extent of 1.85 lakh tonnes. Hie Committee 
desire that tiie failure to supply even the Committed quantity by 
the BSP should be taken up at the Ministry level to ensure that 
such undesirable situations do not recur.

Sunnly of Metre Gauge Rails

23. Indian Iron and Steel Companv fllSCO) and Tata Iron and 
Steel Companv (TISCO) were the onlv sources in the country for 
supply of metre gauge rails. During the 1960’s. TISCO and TISCO
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were meeting the full requirements of Railways with annual sup­
plies totalling 35,000 to 40,000 tonnes for both 60ft and 75ft rail 
sections. However, the supplies gradually came down with the 
result that upto 1976-77, for a period of 5 years, only 40 per cent and 
16 per cent of the requirements of the Railways for 751b and 601b 
rails respectively were actually supplied by them. On the reasons 
for IISCO’s failure to meet the demands in full, the then Minister 
of Steel and Mines wrote to the then Minister of Railway in January 
1978 to the effect that inadequate supply was due to heavy rejections 
and uncertain labour situation. Subsequently by March 1979, IISCO 
closed its operations for manufacture of metre gauge rails and 
TISCO also decided to stop production because its plant was very 
old, further production was not possible without further investment 
and if such investments were made, the price of the end products 
would go up steeply. TISCO also finally stopped production from
1.4.1982 and in this connection , in a meeting held between the Rail­
way Board and Ministry of Steel on 3.9.1982, it has been recorded 
as under:

“ — though TISCO had said that the production of rails had 
to be discontinued on account of their rail rolling mill 
having become old, it was possible that this production 
was discontinued as TISCO was not finding the rail prices 
as remunerative as for other steel structural” .

24. It was decided in the meeting that TISCO Should be asked 
to re-examine the production of 751b rails and "under no circum­
stances” be allowed to close their rail rolling mill and that Ministry 
of Steel would initiate action in this regard.

25. No production actually was commenced by either plants with 
the result that the Railway Board had to resort to imports for the
entire needs of MG Rails.

2 Asked to clarify whether the two plants stopped supply in 
March 1979 and April 1982 claiming that prices were unremunera- 
tive, the Railway Board stated that the Railways have been paying 
the prices as announced by the Joint Plant Committee and that the 
Railway Ministry did not oppose at any stage any increase in the 
prices of MG rails. The Board further contended that the plants 
stopped production due to re-orientation programme and did not 
recommence rolling of MG rails inspite of continuous requests by 

Railway Ministry to Ministry of Steel.
482 LS—2.



27. The Ministry of Steel informed the Committee in this regard 
as under;

“TISCO and IISCO stopped production and supply of Rails 
in i981 and Marth 1979 respectively. The stoppage waa 
dup to obsolescence of their Rail Mills which required 

• replacement/modernisation with heavy capital investment 
Railways were kept informed of the proposed stoppage of 
production well in advance. TISCO have been asked for 
an undertaking from Railways for reimbursement of re­
munerative prices before any investment was made. 
Such an undertaking, however, was not given by Railways.

In spite of this, Government had provided for a condition, 
in the endorsement to the Industrial Licence for the ad­

ditional capacity, specifying that TISCO will not scrap 
the Rail Mill, etc. without the prior permission of Govt. 
However, the decision to stop production towards the end 
of 1981 was taken by TISCO on their own. IISCO pro­
duction became totally unremunerative because of heavy 
rejections (about 50 per cent) by the Railways. Continu­
ing supply from IISCO would .have added to the losses of 
the plant.”

28. The Member (Engineering) observed during evidence in this 
regard:

“We have also to appreciate the position that this is a very 
small quantity and certainly it would not be economical 
for them. In the overall national interest, I must say that 
it was a wise decision taken not to invest more in this 
venture.”

29. As a result of stoppage of indigenous production of MG rails, 
the entire requirement of MG rails has been met by Import, the 
quantities imported being as under;

(in ’Q00 tonnes)

1981-82 ......................................................... . . . .  6. 3
1982-83 .
1983-84 ......................................................... ......................................  25.00
1985-86 .........................................................
1986*87 ......................................................... ............................................... Nil
1987-88 . ...................................... ............................................... 9 .0 0

75.30

(The total expenditure incurred by Railways for import o f BO and MO rails amounted 
to Rs. 113.12 crores for the period 1981-82 to 1987-88)
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30. On the measures taken to develop indigenous production the 
Railway Board stated that a mini-steel plant in the private sector 
has been encouraged to produce MG rails, that this plant is expected 
to go in for regular supplies from 1980-90 and that placement of a 
trial order is under consideration of the Railway Board.

3L It is disquieting for the Committee to note that both IISCO 
and TISCO, the two companies that were supplying MG rails, were 
allowed to go out of production resulting in complete dependence 
on import for meeting requirements of MG rails. Though the 
Ministries of Steel and Railways had decided in September USB 
that under no circumstances the production of MG rails in TISCO 
will be allowed to close, no effective steps were taken to imple­
ment this decision. The Committee strongly deprecate the inaction 
on the part of the Railways and Ministry of Steel on allowing 
indigenous production of MG rails to totally cease and opening 
the door for Imports resulting in drainage of huge foreign exchange. 
The Committee desire that the alternative indigenous source since 
identified will be utilised for procurement of MG rails and if 
necessary other indigenous sources created and import of MG rails 
stopped by taking necessary steps under a time bound programme 
which may be drawn up within six months and intimated to the 
Committee.

Ra:ls of longer length

32. At present tracks are laid with rails of 13 metres length. If 
rails of double this length are laid, there would be reduction in 
number of welds and overall saving in cost. Though BSP was 
requested in 1979 to supply rails partly in length of 26 metres and 
Railways made arrangements for their movement in special wagons, 
no supply of 26 metre length rails was made. On the other hand 
BSP was actually manufacturing rails of 26 metres’ length only fa- 
export purposes.

33. Asked to state steps taken to procure rails of 26 metres’ 
length, the Railway Board stated that the Railway Board has all 
along been pressurising BSP to manufacture longer rails and that 
after a meeting with Steel Secretary on 3 August 1988, BSP has 
indicated that it would be in a position to roll 26 metre long rails 
and supply a quantity of 1.80 lakh tonnes to start with.
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34. The Ministry q£ Steel in a note to the Committee have clari­
fied the position in this regard as under;

“The equipment installed at Bhilai Bail and Structural Mill 
can basically produce 13 metre long " rails though it is 
possible to a very limited extent tQ roll rails upto 26 mtr. 
length also. In fact Bhilai had gone in for export of 26 
mtr. long rails in the past during 1977-78 when the in­
digenous demand for rails was less. This was achieved 
by combining 2 beds of the mill as well the finishing sec 
tion at the cost of productivity. This could still be done but 
it would result in fall in total production. Therefore, 26 
mtr. long rails' production would entail a heavy invest, 
ment at Bhilai in finishing and handling facility. After 
these facilities installed Bhilai would be in a position 
to rqll 26 mtr. long rails.”

"A
35. On the steps taken to import rails of longer length instead of 

only 13’ metres Ten^Qi, the' Railway Board 'has* stated that the pro­
posal for iinport of rails of 26 metres length was discussed with 
Ministry of “Surface Transport, Shipping Corporation of India, £ort 
authorities, and Port conngiiess'handling imported rails at the ports 
and that it was concluded'ftiat <fthe'present unloading and clearing 
facilities are not suited for dealing with the longer rails cargo.”

3& The Committee are deeply concerned to note that despite 
availability of capacity for production of 26 metres long rail with 
BSP, no efforts have been made over the years to ensue production 
of’ Ioffe "rails “lor Infflgeiiohs ‘ consumptionf The Committee 
do hot Consider the ^M ns ‘ adtfnĉ d’ 'for non-production 
of 26 metre ratls as insurmountable"  and recommend that bofhthe 
Ministries seriously <toii§l(ler Slid"ma^e'ari effort to'soive the’iŝ ue 
so that in the" Interest ST oVebaTl 'efeoftoihy,' the manufacture ol’26 
mtr. ting rftHs & s&rted'withih'a dlftit time/' s ’

Sleepers

37. £he Railways have been traditionally using wooden, cast iron 
and sgjH& peepers, $ase4 on the r^mmendations of Railway 
Acc|dent |5nquiry Committee 19J58, the Railway Board took a pojicy 
decision to introduce concrete sleepers with elastic fastenings which 
are eoonf ttnTcal and have more than twice the trabjc service life than 
other tyj bs of sleepers.
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38. The table below indicates ,tbe extent flf,. procurement of

sleeper of various types during 1984-85 to 1986-87:
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Year Total Concrete Wooden Steel C l Percen-
number sleepers sleeper sleeper sleeper tageof 
o f Cl slee-
slcepers per to
procured total

sleepers

(Figures in lakhs)
1984-85 . • 69.37 12.53 31.17 3.90 21.77 31.5

1985-86 . 63.94 14.71 22.43 3.30 23.50 36.5

1986-87 . 65.43 18.68 19.41 9.74 17.60 26.8

39. The table above would, indicate that although the vise of con­
crete sleepers has been on the increase, the use of Cl sleeper has 
been the highest is compared with other types of sleepers except in 
1988-87. The utility of Cl sleeper* is, however, stated to be limited as 
they are not suitable for heavy density track on which higher HP 
locomotives and trains with higher axle load wagons are run.

40. Audit has pointed out that though apart from longivity of 
life, concrete sleepers were costwise also comparatively cheaper, 
the full capacity of 21.00 lakh sleepers available since 1981-82 with 
23 private firms and 2 Railway departmental units at Allahabad and 
Khalispur had not been fully utilised. In support following data 
has been furnished by Audit:

Supplied R om
------------------------------  Total

Year Capacity Private Allahabad Khalispur Supplies
Sector Unit Unit

(inlakh:)

1984-85 . • 21.00 10.15 1.56 0.82 12.53

19fiM if . . 21.00 12.30 I M 0 81 14.71
1986-87 . .  . 21.00 16.01 1.77 0.90 18.68

41. On the contributory causes for delay in implementing the 
decision of 1968 for introduction of concrete sleepers, the Ministry 
clarified the position as under:

‘The decision to go in for prestressed concrete sleepers was 
taken in late sixties and first 3 contracts for parestressed 
concrete sleepers were awarded in 1968-69, one in Pub-
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lie Sector and 2 in Private Sector (in addition, one con­
tract was also awarded for two block RCC Sleepers which 
later on was abandoned). Indian Railway took up the 
production of concrete sleepers exclusively with indigen­
ous efforts. However, developmental efforts with 
indigenous technology could not succeed and the manufac­
turers faced teething troubles. It wes soon realised that 
neither the Indian Railways for the indigenous enter- 
preneurs had adequate experience in the mass manu­
facturing, technique of this sophisticated product.

As a result of non-availability of material and equipment of 
requisite standard in the initial stages, all the three 
manufacturing units were closed down within 1-1/2 to
2 years of start since the rejection rate was as high as 
50-60 per cent, which no industry could afford. All the
3 manufacturers felt the need for going in for help from 
foreign consultants, with proven capability. A decision 
was also taken at this stage to set up one unit with 
foreign collaboration in the departmental Sector so that 
experience in mass manufacturing technique could be 
gained and finer points of manufacturing technology and 
specifications understood by the Indian Railways.”

42. On the progress made in establishing new production units 
for concrete sleepers, following information has been furnished by 
the Railways;

Year No. o f units added 
progressively

Progres­
sive
total

Annual Production

1 2 3 4

1968-69
(Subsequently closed & revived 
in 72-73)

3 3 Very small due 
to high percentage 
o f rejection

1972-73 ..................................... 3 6* Very small

1974-75 . . . . — 6 19,244 nos.

1975-76 . . . . 4 10 1,05,400 nos.

1976-77 . . . . — 10 1,19,900 nos.

1977-78 . . . . — 10 1,57,000 nos.

•Including 3nos. revived.
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Year No. o f units added Progres- Annual Production
progressively sive ‘

total

1 2 3 4

1978-79 ■ • . ' l(Deptl. with foreign 11 .1,99,000 nos.
collaboration at 
Allahabad)

1979-80 .....................................  11 22 2,53,000 nos.

1980-81 . . . . .  1 . 2 3  2,57,000 nos.
(Deptl. with indi­
genous technology 
at Khalispur)

1981-82 ......................................— 23 3,99,000 nos.

1982-83 ......................................... 8 31 6,15,000 nos.

1983-84 .......................................— 31 10,32,000 nos.

1984-85 ......................................— 31 12,52,000 nos.

1985-86 ..........................................— 31 14,52,000 nos.

1986-87 ........................................  17 48 18,94,000 nos.
(including 3 for 
MG)

1987-88 ..........................................— 48 22,94,000 nos.

1988-89 ........................................ 14 62 27,00,000 nos.
(including 4 for (expected).
MG)

43. In regard to future plan, the Railway Board have sfated that 
it has been planned to raise production further to a level of 51 lakhs 
for B.G. and 7 lakhs for M.G. by the end of the 8th Plan.

44. While the Committee take note of the fact that the extent 
of production of concrete sleepers has been increasing over the 
years) they cannot help pointing out that the progress is rather 
slow as compared to capacity created* and is substantially falling 
shortf of file requirement. According to Audit, the capacity of the 
established plants was 21 lakh sleepers since ' 1981-82 whereas 
annual production had reached a level of hardly 14.52 lakhs sleepers 
even 4 years, later Considering the substantial economics expected 
in the use of concrete/ sleepers, the Committee recommend that 
reasons for lower utilisation of the capacity created may he 
investigated and steps taken to improve extent of utilisation with 
a view to ensuring Supply to the Railways. The Committee also 
recommend that if necessary, more such units may be established.
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Utilisation of concrete sleepers

45. Audit has pointed out that concrete sleepers procured bet­
ween April 1983 and March 1987 were not fully utilised in track 
renewal works by the seven Railways. Whereas the Railways ob­
tained 57.68 lakh concrete sleepers with which 3637 track kms. could 
be laid the track length actually laid with concrete sleepers during 
this period (April 1983 and March 1987) was only 2730 kms. i.e. 75 
per cent. Railway-wise position of the number of concrete sleepers 
received and laid in track during the period 1984-85 to 1986-87 was 
as under:

Railway Concrete sleepers 
received 

(in terms o f track 
Km.)

Concrete sleepers 
laid in track (in 

terms o f track 
Km.)

1. Central Railway . . 557 544

2. Eastern Railway . . 640 503

3. Northern Railway . [620 525

4. Southern Railway . • • • 265 236

5. South Centra! {  Railway • • • E294 258

; 4 . South Eastern Railway . 354 249

7. ^erternRaOtfay . 418 298

3148 2613

** ' Iff thfe; .connection; thO Ministry of; Railways have explained 
tlflif. the Iayfogi.of > steepen* in th* track- depends on the availability 
of blbfck*j[ dfeoaatic oonditiena etct* that utiliaation of 75-pgrcentpto» 
dttction is quite satisfactory and that the stock imbalance essen­
tially reprtaehtifcathereqstoements of 2-3 months at the beginning 
of the following year. The Railways also stated that to meet un_ 
foreseen rincumstanoes, a certain amount of ffock is considered ne­
cessary by the Railways at site so as to take care of delays in trans­
port of the sleeper# from the production units as the buffer stock 
at site Would enable the track renewals to go on continously there­
by aVOldihg the possibility of idling, of track laying machines and 
allied establishment.



4 l tifc CbriittUtfce d6 a£ree 6u& at certtin amount of bjtihnce 
stock at the end of a year is unavoidable to meet needs of following 
2—3 months emergency requirements etc. However, the Committee 
are concerned to note that accumulations are quite heavy in certain 
Railways atleast as will he clear from the following particulars:
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Quantity received Quantity laid iu 
during 84-85 to trade
1986-87
(in terms of track 
Kms.)

640 503

620 525

354 241

418 298

The Committee recommend that a review of the accumulitidft
of stock may be made and the progress of utilisation may be mtotil-

. . . . . . ., ■■ 
tored by the Railway Board to ensure optimum and timely utili­
sation of thh stock

Laying of concrete sleepers

48. Ctoifete sleepers' are much heavier than steel sleepers or 
Wooden sleepers and each concrete sleeper weig t̂s around 280 to 
300 kg. The laying of cbhcrete sleepers in tra'ck involves use of 
portal cranes, sleeper layers, etc. and resort to manual laying are 
against extant instructions of RDSO. Audit has informed that the 
number of machines available for concrete sleeper laying declined 
from 27 in 1988-84 to 22.5 in 1980-87 and! this was attributed to the 
machines being under repairs. Six sleeper laying machines which 
were received in 1975 at a cost of Rs. 18 lakhs had remained unuti. 
lised on Central; Eastern, Northern, Southern, South Eastern and 
Western Railway.

Eastern Railway 

Northern Railway • 

South Eastern Railway 

Western Railway
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49. The Detailed position of availability of portal cranes and 
their utilisation for' the period April-June 1988 is given below;

Railway Available 
Porta 1

No. of 
Cranes

Target
(Kms)

Actual
(Km)

%Achie-
vement

5T 9T

Central . 4 4 39 11.64 29.8

Eastern . 4 4 39 17.30 44.3

Northern • 4 6 51 25.81 50.6

Southern * 4 3 33 23.64 71.6

South Central 4 4 39 22.63 58.0

South Eastern — 4 24 4.40 18.3

Western • 4 4 39 5.48 14.0

24 29 264 110.90 42.0

50. The target for utilisation of Portal Cranes per month for 
4 Nos. of portal cranes of 5T is 5 kms. and for 4 Nos. of portal cranes 
of 9T is 8 kms.; against this only 42 per cent of target could be 
Achieved- The Ministry of Railways have stated the reasons for 
lower utilisation of Portal Cranes as follows:

“ (1) The targets fixed are for continuous operation on long 
stretches whereas in actual practice the base camp has to 
be shifted from one location to another after completing 
the work at one site. This involves loss of working days.

(ii) 24 Nos. 5T portal cranes out of a total of 53 cranes are 
more than 15 years old and have almost lived their life. 
These will be scrapped in next one to two years as we 
receive their replacement. The condition of these cranes 
also affects the output.

(iii) Non-availability of sufficient traffic block on heavy den­
sity routes, where most of the cranes are working, also 
effects the output.

(iv) The work of deep screening of ballast and consequent 
track renewal bv portal cranes reduces substantially 
during the rainy season. The overall performance of 
portal cranes is thus affected during the monsoon.
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(v) There are a large number of activities which are required 
to be co-ordinated fur the final relaying operation. This 
includes supply of concrete sleepers from the factory to 
the base depot for the fabrication of panels( deep screen­
ing of ballast, supply of new welded rails, arrangement 
for an independent engine for working the relaying trains 
etc. There are many secondary activities to these ope­
rations. Many a times, due to unavoidable reasons, co­
ordination of all activities is not established, which results 
in loss of working days.”

51. In a note furnished to the Committee, the Ministry of Rail­
ways (Railway Board) initially intimated as follows;

“ After using the sleeper layer for some time, and keeping in 
view the meagre traffic blocks of 1̂  to 2 hours, that are 
made available the field Engineers tried a different system 
of relaying without the use of sleeper layers, successfully. 
In the process developed by our Engineers, after the old 
track panel is removed, the new track panel assembled 
ready at an assembly depot and brought to site on BFR 
Wagons, is laid in place after the old track panel is re­
moved. By this process the total progress achieved in a 
given traffic block would be increased considerable. It was 
in this context the use of sleeper layers was discontinued. 
Discontinuing the use of sleeper layers and directly lying 
the new sleepers as track panels was in the course of 
technology progression.”

52. The Member (Engineering), however, observed during evi­
dence in this regard as under:

“Concrete sleepers may suffer damage by manual handling. 
Even today half of the laying is done manually because 
we have not been able to procure enough number of 
machines.”

He also added :

“If we do it manually, howsoever careful you may be, the 
sleeper has to be unloaded and put in position. There
would be a lot of stress and strain on the sleepers...........
Visible damages may not be much but there may be hid­
den defects which may surface in the long run.”
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Sf Whereas the extant instructions of itoSO' tfiofcibit manual 
h|ndting of the concrete d ^ e ii for aifi£ Member
(Engineering) has supported the stand. the Baflwity Board have 
claimed in their written note to the Committed that discontinuing 
the use of sleeper layers and directly laying’ the he# sleepers as 
track panels is in the course of technological profession. As, 
however, to assemble track panels with concrete sleepers at 
assembly depots also the sleeper! layers will have to be used and 
concrete sleepers should not he manually handled, the Committee 
are not convinced of this reason for under-utilisation of the sleeper 
layer. The Committee hence recommend that the existing instruc­
tions in this regard may be reviewed and appropriate fresh direc­
tions given.
Comparative Costs of Production of Sleepers

54. According to Audit, the production from departmental units 
resulted in extra expenditure as the prices of supply of private firms 
were below the cost of departmental production. During 1986-87, 
1he departmental cost exceed the price of private firms by Rs. 172 
to Rs. 200 per sleeper which worked out to Rs. 340 lakhs for the 
entire departmental production of that year .

55. According to the Railway Board, however, for the private 
firms, 4 numbers of MCI Inserts for each sleeper are supplied free 
of cost by the Railways and in addition Railways pay Sales-Tax and 
Excise Duty for private production. Thus, total cost of a concrete 
sKiefceb supplied by a private manufacturer has been assessed as 
under:

Ri.

0) Colt >.
(8) A&  for ED. @15.75% . * • • • *  S4.lt
(liO A $  fer i .f .  @ 4#
(iv) Add for 4 insert* (applied free

Total . 499.94

56. The cost of Railways’ own production beiiî  RB. 477/-, the 
Railway Bohrd have contended th£t its cOSt is c6hip4rable to the 
price of supplies by private parties.

5 l TfceConunittee do not agree with the stand ef the Ministry 
that the cwt of production of departmental units are comparable
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with the price of indigenous mwdnm gpr # e  qbvtous
4999011 that Railways do not gay 'either excise taty or sales tax 
Sfeerom Pdyate parties have to pay 'totlL A& fya ? fa ?  elements 
aye to be excluded for comparison and not inclû d̂l as contended 
|»y the Railways the price of a sleeper su llied  by a 
private manufacturer would work out to Rs. l‘ii  per sleeper as 
against Bs. 477 per sleeper for Railways production. The Committee 
recommend that the cost of departmental production should be 
minimised by o^timisipf prpgucttyn and reducing overheads.
Operations of departmental units for sleepers

58. In view of the increasing demand for concrete sleepers f°r 
Indian Railways it was considered essential to establish at least one 
factory with foreign collaboration to gain experience. A decision 
was, therefore, taken in 1973-74 to go in for collaboration for one 
factory at Allahabad. The construction work for Allahabad factory 
was started in 1975. According to Audit, this unit estimated to cost 
Rs. 128.50 lakhs was set up with West German technology to have 
a production capacity of 20,000 sleepers per month in terms of colla­
boration agreement signed in March 1976. The actual capital cost 
till it started production in May 1981 was Rs. 4.13 crores. The plant 
has been able to attain only a production rate of 14,208 sleepers per 
month in 1986-87 or 57 per cent of its rated capacity. Besides, £he 
rate of rejection of its output was as high as 6.2 per cent pa. January 
1987. In June 1982, another departmental unit at Khaiispur was 
set up and commissioned for production at a rate of 4100 sleepers 
per nionih adopting indigenous technology, at a cost of Rs. 90 lakhs. 
The unit attained the rate of monthly production of 6500 sleepers 
in 1985-86, exceeding its capacity, due to increased automation and 
improvement in manufacturing technique. Its rejection rate and 
cost of production were lower than those at Allahabad unit. In short, 
the performance of Khaiispur unit set up with indigenous techno­
logy was better than that of Allahabad unit set up with foreign 
collaboration.

59. Besides, the averaere cost of production during 198.6-87 in 
Allahabad unit was Rs. 477 as agaipst Its. 400 per sleeper in Khaiis­
pur unit. v ~ ’ ’ 41 * ' si

60. The Committee enquired about the reasons for increase in 
-the cost of project at Allahabad from Rs. t.29 crores to Rs. 4.13 
crores. The Ministry of Railways (Railway Board) in a note have 
■given the following reasons:
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(i) inclusion of additional plant for import, such as steel pro­
cessing plant, conveyors etc. as it wals thought that the 
items of work like thread rolling etc. can be got done 
through trade indigenously and no machinery would be 
needed. Later efforts established need for imports.

(ii) escalation in the cost in the intervening period.
(iii) originally 75 lbs. rails and sleepers were provided in the 

estimate but since 75 lbs. rails were not available, second* 
hand 90 lbs. rails and sleepers had to be used.

(iv) Provision of yard for material handling and other facili­
ties. This could be decided only after the detailed draw­
ings were received from the foreign collaborations.

(v) provision of some additional facilities, such as, rest shel­
ters, canteen, ambulance room, lavatories and other struc­
tures to comply with the Factory Act.

81. From the information made available to the Committee, it 
is seen that the rated capacity of production of concrete sleepers at 
Allahabad unit at present is 15,000 Nos. per month on an average 
against the planned capacity of 20,000 sleepers per month. The 
lower rate of production has been attributed to frequent break 
downs of plant and machinery resulting in work stoppages and loss 
of production.

62. The Committee asked whether any remedial measures have 
been taken to avoid recurrence of such deficiencies. The Railway 
Board in their reply have stated that every effort is being made to 
bring the work stoppages and consequent loss of production by 
keeping the down-time of the machinery and plant to the minimum. 
The Railway Board have further stated that because the plant em­
ploys very sophisticated machinery for which spares are not available 
indigenously and (this being only one factory of its kind in the 
country), the indigenous manufacturers of the spares are also not 
coming forward since the demand is very limited and also not of 
continuous nature and restrictions apply for the import.

63. The rejection rate at Allahabad unit was very high, till March 
1984 it was 4.76 per cent as against the rejection rate of 2.68 in the 
other departmental unit at Khalispur. The Private Sector manu­
facturers’ rates of rejection of 2.4 per cent at one place and 1.75 per 
cent at another place are reported to have come down with the 
experience they gained and with improvement in the production 
techniques.
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64. According to information furnished by the Ministry, percen­
tages of rejection till June, 1988 were as under for the two depart­
mental units:— x

Calender Year *AHahabad Unit Khaiispur Unit

198 1 ........................................................  3.10

1982 ......................................................... 3.74

1983 ........................................................  5.02

1984   4.02 0 61

1985   1.58 0.60

1986 ......................................................... 3 82 0 96

1987 ........................................................  7.53 2.87

1988 ......................................................... 9 63 2.58
(Till June)

Overall 1.3%

Overall percentage : 5.02 
Till June, 1988

65. The Committee are surprised to note that there was substan­
tial cost escalation in establishment of the Allahabad unit from 
the estimated Ks. 1.8 crores to Rs. 4.13 crores, a more than three 
fold Increase. Despite the substantial investment with imported 
technology, it is unfortunate that its level of performance is poor 
though the indigenous technology adopted in private units, and the 
Khaiispur unit of Railways have been performing far better. The 
Committee are strongly of the view that no proper evaluation of the 
technology offered by the foreign collaborators was made nor was 
a proper cost estimate prepared inspite of the enormous inhouse 
facility for both in the Railways. The Committee feel that these 
failures were the result of casual and perfunctory attitude of the 
Ministry even to matters of vital interest to the Railways them, 
selves. The Committee desire that appropriate lessons may he 
learnt from this case and recommend that adequate evaluation of 
indigenous technology may be done before resorting to import 
of technology and when such import is considered essential proper 
evaluation of both the technology and cost be made so that such 
poor results are averted in future.

66. The rate of production at the Allahabad unit has been less 
than 66 percent of its Installed capacity and the percentage of



ration  as high as 7.53percent in 1|87. |n J$f, instep of 
^ 1 1  in rope to 9.67% (opto June). The Committee recom­

mend that a review of the causes for poor performance pf 4 ^ '  
bad unit may be conducted by Railway Board and appropriate mea­
sures to iinprove its performance taken.

67. The Committee are equally concerned to note that the rates 
of rejection in departmental units are very high as compared to 
private units. The Committee recommend that the causes for high 
rejection may be Investigated by RDSO and appropriate remedial 
measures taken to improve their performance.

Import of 20,000 tonnes of wear resistant 60 kg. rails without settle.
ment of elongation limit.

68. Based on evaluation of global tenders, the Railway Board 
placed in April 1979 an order for import of 10,000 tonnes of wear 
resistant 60 kg. rails with a foreign supplier. In June 1979, the 
quantity was raised by 10,000 tonnes without fresh quotations. The 
increase in quantity without fresh quotation was made by Railways 
taking into account the trend of prices in the world market. The 
supplier had quoted three rates in his tender of February 1979; the 
lowest rate being with reference to the supplier’s own chemical 
composition. The second lowest offer to which was based on Rail­
way’* speculation wqs accepted by the competent authority. 
According to A^dit whereas Railway’8 specification provided for 
an qlpngatylpn* of 11.5 per cpnt the supplier had offered a reduction 
of |ts. 90.59 per tonne of elongation of 9 per cent (minimum) (which 
is l per efnt more than VIC specification) was acceptable.

69. In regard to elongation, the VIC specification allows a mini­
mum of JB per cent elongation and the tender in this case provided 
for elongation of 11.5 per cent as proposed by the RDSO of t)*p 
Railways which was based on the available data about the ' ‘Gpthqrd 
line in Switzerland’'. The Railways hafi howpver been importing 
all along with reference to tJIC specification only bû  in this cose 
the elongation was kept at 11.5 p^r cent for a new chemical com- 
positicm'developed by the RDSO.

70. Howeyer. after the acceptance of offer was conveyed, Hie 
supplier stated that he could not supply with more than 9.5 per oent

•Blo.-mt *on rsfcrs to tye yltjpjate thistle uttejydh tj»«t the rail should 
befoi«tt breaks for a minimum stress o f 119 iegs. per mm sq . ’

3*
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and the specification was modified. Audit has pointed out that at 
the time of acceptance of modification for elongation, no efforts 
were made to get reduction of rate though the supplier had offered 
•a reduction of Rs. 90.50 per tonne for an elongation of 9 per cent and 
in this case the reduction in cost could be to the extent of Rs. 18 
lakhs.

71. From the note recorded by RDSO on 6 September 1979 before 
acceptance of the modification, it is noticed that:

“the Cr. M.V. composition of the firm could be accepted if the 
firm gives a commitment that inspite of the chemistry 
indicated by them, the rails will be supplied in fully killed 
condition (in which case it will be more or less similar 
to the Cr. M.V. steel which has been incorporated in 
para 7(i) of the contract."

72. Asked to indicate why the Railway Boai'd did not seek 
assurance for “fully killed quality-', the Railway Board stated in a 
note as under:

“The chemical composition indicated by the firm wherein 
minimum silicon percentage was not specified, meant that 
the rails will not be of fully killed quality."

73. However, the notings* in Railway Board’s records indicated 
that the firm had offered rails with maximum silicon of 0 9 per cent 
and in the circumstances, what was required was to confirm that 
minimum would not be less than 0.2 per cent. This was not a case 
where no provision of silicon was made by the supplier in his offer.

74. On the demand for elongation of 11.5 per cent as against VIC 
specification of only 8 per cent, the Member (Engineering! stated 
• during evidence;

“We tried to get 11.5 per cent elongation. But they could offer 
us only 9 per cent elongation. Again, we checked back 
with some other countries. Some of the developed coun­
tries are also using either 8 per cent or 8.5 per cent elon­
gation. So, we accepted the 9 per cent elongation But. 
we preferred a particular offer of ours where the mini­
mum silicon is 0.2 per cent That was ensured/’

•Copy ai Appendix If 

482 LS—3.
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75. In a subsequent note furnished by the Railway Board, to the 
Committee, (after the evidence) it has been stated that in the ori­
ginal offer, the supplier had quoted elongation of 9 per cent only 
even for the rails to the Railways specification and that the clause 
about minimum elongation at the time of original evaluation seems 
to have been taken applicable only to the special chemical com­
position offered by the supplier. As the supplier’s chemical com­
position was not accepted, the Railway Board contended that the 
elongation offer was same for all three alternatives and hence the 
reduction in rate was not available.

76. In regard to suppliers’ chemical composition the Member 
(Engineering) stated during evidence that in the composition of the 
supplier, they did not give minimum content of silicon but prescrib­
ed only the upper limit and that the Railways’ idea was to have 
“some residual silicon so as to ensure that the steel was totally free 
from oxide content.” Asked to clarify whether it did not look that 
the alternate chemical composition of the firm was quite acceptable, 
the witness observed that their offer was only 9 per cent whereas 
our specification was 11.5 per cent.
Extra expenditure of Rs. 65 48 lakhs in purchase of 10.000 tonnes of 

rails.
77. In February 1984. an order was placed for supply of 25,000 

tonnes of rail of a specified type from a South Korean firm ‘C' at 
FOB price of $310/311 per tonnes. When the execution of th'is con­
tract was in progress, another firm (also of South Korea) with whom 
an earlier contract for 10000 tonnes of same type had been placed 
in September 1983 at a higher rate f$350 per tonne) defaulted and 
firm ‘C’ was willing to supply additional 10.000 tonnes at its rate of 
$310/311 per tonne. Instead of accepting the officer, the Railway 
Board went for fresh global tenders, placed orders at $326 per tonne 
on another firm and incurred extra expenditure of Rs. 65 38 lakhs.

78. On the reasons for non--acceptance of the offer of the South 
Korean firm for additional quantities, the Ministry stated in a 
written note to the Committee as under:

“In addition to the firm from South Korea, one firm from 
France and another from Spain offered through their 
letters, though not in response to anv specific enquiry, to 
supply the quantity under consideration (9.500 tonnes) at 
marginally lower prices than that of the South Korean 
Firm. Since there were more than one offer for the
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supply of rails and the rate offered by the firm from Spain 
was even lower than the rate at which the South Korean 
firm was supplying rails against the order for 25,000 
tonnes and it was not possible to place the order on the 
South Korean firm. As such, it was decided to float a 
limited tender to obtain the most competitive offer.”

79. The Railway Board had taken the stand with reference to the 
earlier contract (for supply of rail with 9 per cent elongation) that 
they had forecast the world price trend through their Railway 
advisers. In the circumstances, the Railway Board was asked to 
justify why the offer of firm ‘C’ was not accepted. The Financial 
Commissioner observed:

“It was an unsolicited offer. When this offer was being consi­
dered there was an offer from a French firm as well as a 
Spanish firm. All the three did not give any offer. They 
said they will supply this. These are all unsolicited offers 
in nature. When we knew that along with South Korean 
firm another two unsolicited offers were there, it was de­
cided to go in for  limited tender. Our normal practice 
is to go in for global tenders in case of imports.” He 
also justified the action to call fresh tenders on the 
ground that under world Bank’s regulations, supplemen­
tary order on a contract cannot be placed beyond 15 per 
cent of original order.

80. The Chairman. Railway Board, however, agreed during 
evidence that as contended by Audit, the Railways ought to have 
taken steps to find out feasibility of planning orders with the on 
going contractor. However, so far as this case was concerned, he
observed that the whole issue got to be confused when the insolicit­
ed offers came. The Member (Engineering! also con HMHMHMM 
case the Railways were in a position to consider and accept the offer 
from firm ‘C’ for the additional quantity of rate needed.

81. On the position of the other two unsolicited offers following 
position has been recorded in Ministry’s file:

“While M/s. Mahindra and Mahindra wanted a request for 
enquiring from them for their offer, M/s. Usha on behalf 
ENSIDESA. Spain, in their letter dated 25.9.84, finally 
indicated a rate of $315.00 FOB Stowed Aviles. They 
have not quoted any CIF rate. Accepted rate of M/s.
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Sumsung, South Korea is on CIF basis $346/$347 Madras 
Calcutta Port. Ministry of Shipping and Transport 
(Transchart) quoted a rate of $42.0 in September, 1983 

for Ocean freight from Spain to Calcutta hence CIF rate 
would be $357.00 compared to the CIF rate of $346/347 
of M/s. Samsung.

It will not also be prudent to consider the offer of M/s. UsHa 
at this state, as it would only invite similar unsolicited 
offers from other firms and complicate matters, apart 
from the ensuing delay in receipt of rails so urgently 
required for track renewals” .

82. The office note also indicated that when the first contract was 
awarded to the South Korean firm, the tender submitted by the 
Spanish Firm was nearly 11 per cent more than the rival quotation.

83. The Committee fed that there are several issues in respect 
of the two supply orders which need for investigation. These are 
listed below:
I. Contract with 9r' elongation.

(1) Though unsolicited offer from existing suppliers for addi­
tional quantities cannot be accepted beyond 15 percent 
as contended in the purchase made in 1984 from a South 
Korean firm, an unsolicited offer for 19,090 tonnes was 
however accepted in June 1979 despite non-finalisatlon 
of admissible limit of elongation.

(2) Additional orders for 10,090 tonnes in June 1979 was 
placed even before the issue relating to extent of elonga­
tion was settled because Government’s acceptance with
11.5 percent elongation must have been conveyed In 
April 1979 itself.

(3) As the supplier did not apparently raise objection to 
elongation clause till after June 1979, (for over two 
months), the subsequent stand that his offer was with 
9 percent elongation Is a dear modification calling for 
appropriate action.

r(4) It Is not clear whether the RDSO demanded 11.5 percent 
elongation after ensuring the availability of technology 
therefor and whether, this technology Is now available 
and If so, since when.
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(5) If any other tenderer had responded to Railway’s 

requirement of 11.5 percent elongation why no action 
was taken to cancel the order due to absence of proper 
understanding of contract and to place order with the 
one willing to supply with 11.5 percent elongation?

(6) For fully skiled quality, there is need for minimum of
0.3 percent silicon as deposed by Member (Engineering) 
before the Committee. As the alternative chemical com. 
position offered by the tenderer provided for im« * h»hwi 
of 0.9 percent silicon what is the basis fon Railways' 
present stand that rails wouldh not have minimum 
quantity of silicon? Even if doubt existed due to non­
mention of minimum quantity, why was the party not 
asked to state whether the rails would have the 
minimum quantity of silicon as recommended by the 
RDSO?

(7) What were the specific considerations under which 
RDSO’s recommendations for acceptance of tenderer’s 
alternative with maximum of 0.9 percent silicon but 
subject to provision of minimum of 0.3 percent silicon
not even examined and referred to the party?

(8) In the circumstances, has not avoidable expenditure of 
Rs. 18 lakhs been incurred and if so, what are the steps 
taken to fix responsibility?

IT. Rejection of unsolicited offer

(1) Since an unsolicited offer for 10900 tonnes of rails had 
been accepted in June 1979 (despite variation in quality 
of rail), why was it not accepted in this case?

(2) What were the results of trade enquiries on market 
trend as ascertained at the relevant time?

(3) When the French firm had not quoted any rate but had 
only expressed willingness to offer without quoting any 
rates, on what basis the Railway stated that an unso­
licited second lower offer had been received.

(4) On what basis did the Railways inform the Committee 
that the offers of French and Spanish firms were margi­
nally cheaper whereas no specific offer was received 
from French firm and the calculations made by Railway* 
have Indicated that the offer of Spanish firm was costlier?



In the circumstances, the Committee recommend tha; the incon­
sistencies and irregularities committed in the two cases resulting 
in avoidable extra expenditure of Rs. 83.38 lakhs may be investi­
gated by an Independent Committee, responsibilities fixed and 
appropriate action taken under intimation to the Committee.
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APPENDIX I

3.1 Procurement and utilisation of track materials

1 . Introduction

The Railway system in India as on 31st March 1986, had 77153 
running track kilometres comprising 47810 in the broad gauge, 
25097 in the metre gauge and the balance in the narrow gauge sys­
tems. The broad gauge system falls in four categories depending on 
traffic density (gross tonne kilometres per annum) and each category 
is subdivided in five groups, depending on speeds of trains using the 
track Standards have been laid down for all groups and categories, 
about weight of rails to be used (ranging from 60 kg to 52 kg per 
metre) and number of sleepers to be laid (between lbb'1 and 1310 per 
km.). Similar standards have been laid down for systems of other 
gauges also. A complete picture of these standards is given in 
Annexure III.

Due to normal wear and tear as well as changes in traffic density 
etc. track renewals have to be continouslv undertaken to bring the 
track up to the prescribed standards throng:, track renewals pro­
grammes. However, the Railways have not maintained the required 
tempo in track renewals, and accumulated arrears in track renewals.

The arrears in track renewal increased from 13048 km at the end 
of March 1980 to 20306 km at the end of March 1985 due to inadequate 
allocation of funds and constraints in availability of materials. Dur­
ing the Sixth Plan (1980-851 the actual mack renewal achieved was 
only 9558 km as against the target of 1400 km. In the two years 
thereafter. Railways overtook a part of the arrears by providing ad­
ditional funds. As on 31 March 1987, the arrears were 13033 km. of 
which 9481 km were in sections with t-affic density of more than 10 
Gross Tonne Kilometres. The backlog jn renewals led to imposition 
of speed restrictions over 2!51 km ir. 1984-85. 2090 km in 1985-86 and 
2291 km in 1986-87, affecting adverse!’: fuel consumption and turn 
round of rolling slock.
2 Scope of review

The progress in track renewal works depends crucially on avail­
ability of rails and sleepers. Therefore a review by Audit covering
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procurement and utilisation of rails and sleepers was undertaken, 
and the results are set out below.

S. Organisation

The Railways, submit to the Board, annual indents for rails and 
sleepers required for approved works between September and Nov­
ember of the previous year. These indents are consolidated and 
orders are placed on steei pi ants to the extent acceptable to them 
and for the balance tenders p.ro invited. Urgent requirements, not 
available from indigenous sources are imported. Orders for wooden 
sleepers are placed on, Forest Departments of the States of Uttar- 
Pradesh. Assam, Madhya Pradesh. Andhra Pradesh, etc. after 
discussions.

4. Highlights
The supply of broad guage rails from indigenous source viz. the- 

Bhilai Steel Plant was only to the extent of 57 to 88 per cent of the 
requirements during the years 1981-82 to 1986-87. The indigenous 
production of metre gauge iails had stopped in April 1982. Conse­
quently the Railways resorted to costlier imports.

In the import of 10.000 tonnes wear resistant rails in April 1979’ 
the Railway Board failed to prê s for a rebate of Rs. 18 lakhs follow­
ing relaxation of specification. The cost economy of importing 
through Vishakapatnam port to save substantial haulage cost was 
also not considered.

Economic option of accepting additional quantity of rails offered 
by a supplier was not exercised, resulting in extra expenditure of 
Rs. 65.38 lakhs in a later import.

Import of metre gauge rails through an order placed in Novem­
ber 1985 was injudicious and involved extra expenditure of Rs. 53.75 
lakhs.

Despite potential for considerable economy procurement of longer 
rails had not commenced.

Prdouction of concrete sleepers in the departmental units during 
1986-87 was costlier by Rs. 340 lakhs than the supplies by the private 
firms. The available capacity in the country for production of con­
crete sleepers was also not utilised fully resulting in procurement 
of cast iron sleepers which are costlier in the long run.

Of the two departmental units, the one with indigenous techno­
logy at Khalispur performed better than the one at Allahabad with 
imported technology.
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Though 3637 track km could have been laid with the 57.68 lakh 
concrete sleeers procured between April 1983 and March 1987, 75 per 
cent only were laid in track.

Requirements of cost iron sleepers were not. assessed realistically 
and 21.77 lakh Cl sleepers were procured in excess during 1984-85.

The Railway Board did not avail of reduced rate9 offered by some 
of the Cl sleeper suppliers resulting in extra expenditure of Rs. 295 
lakhs.

Rails

5. Indigenous supply
The only source of indigenous supply of broad gauge rails i9 the 

Bhilai steel plant, which has annual capacity to supply 5 lakh tonnes. 
Howvere, its commitment to supply and actual supply fell below re­
quirements of railways. The trend of steady increase in supplies 
since 1981-82 was reversed in 1986-87 when the supplies fell below 
even the level attained in 1983-84. Further details are given in Table
12.

The drop in supply in 1986-87 was attributed to adoption of con­
ventional open hearth process and stoppage of payment of overtime 
in steel plants with effect from 1 April, 1986. The plant undertook 
modernisation in stages after 1984-85 and the facilities are expected 
to be operational only after 1987-88. It has at present no facilities for 
end hardening of rails for increasing wear resistance, which is a 
feature in imported rails. It is yet to install facilities for sawing, dril­
ling and straightening rail ends.

Tabic 12

(Figures in lakh tonnes')

Year Requirement Supply com- Actual supply Percentage of
mitment by by BSP compliancee

BSP to requirme nt

1981-82 . 3.25 2.10 1.84 57

1982-83 . 3.25 2.10 2.02 60

1983-84 . 2 92 2.40 2.40 82"

1984-85 . 3.50 2.68 2.68 77

1985-86 . 3 70 3.60 3.25 88

1986-87 . 4 01 3.50 2.37 59
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Metre gauge rails were obtained for many years from Indian Iron 
and Steel Company (IISCO) and Tata Iron and Steel Company 
(TISCO). They however, stopped rolling metre gauge rails in March 
1979 and April 1982 respectively, claiming that the prices were un- 
remunerative. Though the Ministry of Steel had agreed in September 
1982 to take steps to restart production of such rails by TISCO, 
supply has not started so far (November 1987). Consequently, the 
Railways were obliged to import annually 20,000 to 65,000 tonnes of 
metre gauge rails. During 1986-87, the average price of import (inclu­
sive of freight and customs duty) at a port of entry in India was 
Rs. 8400 per tonne which exceeded the rate of Rs. 7370 per tonne 
paid to Bhilai Steel Plant for comparable broad gauge rail. The failure 
to reactivate the indigenous source of supply led to costlier imports.
6. Import of rails

The gap between requirement and indigenous supply was met 
through imports by the Raiways, taking also into consideration the 
prospects of supply of sleepers and other fittings required for use 
along with imported rails. The import during the seven year period 
1980—87 was 3.134 lakh tonnes valued at Rs. 113.12 crores as detailed 
in Table 13.

Tabic 13

Year Quantity imnoricd
BG MG 

(*000 tonnes)
Total

Value 
(Rs. in crores)

1980-8* .

1981-82

1982-8? .

1983-84 .

1984-85 .

1985-86 .

1986-87 .

1987-88 .

2 6 .6

8 .5

4 5 .0

19.5

6 3 .5

75 .0

6 .3

2 5 .0

3 5 .0

9 .0

2 6 .6

14.8

7 0 .0

5 4 .5

6 3 .5  

84 J)

12.12

5 .4 2

24. IS

19.72

21.66

30.02

Total 313.4 113.12

The imports were from West Germany, Poland, United Kingdom, 
France, South Korea, Yugoslavia and Canada. Major supplies were 
made at c.i.f. prices not exceeding Rs. 4800 per tonne. No significant 
trend towards large increases during this seven year period 1980—87 
was noticed.
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Audit comments on certain features connected with import of 
.rails are given below.

(i) The Ministry of Raillways placed in April 1979 an order for 
import of 10,000 tonnes of wear resistant (WR) 60 kg. rails. The life 
of this variety of rails is over five times that of indigenous rails. The 
import was mainly for use in the difficult Kottavalasa-Kirandul Ghat 
Section of South Eastern Railway (5500 tonnes) and track renewal 
in the heavily worked Grand Chord section of Eastern Railway (2700 
tonnes). An additional supply of 10,000 tonnes at the same rates was 
ordered in June 1979 on the ground that there was increasing trend 
in the price of rails in the world market. The totall supply of 20,000 
tonnes was received by June 1980—one half at Calcutta and another 
half at Bombay. A review of the contract revealed the following 
points:—

(a) The supplier had offered in February 1979 a reduction of 
Rs. 90.50 per tonne if elongation of 9 per cent (minimum) 
against 11.5 per cent (minimum) prescribed in the speci­
fication was acceptable. This was not accepted. In Novem­
ber 1979, however, the Railway Board relaxed the speci­
fication accepting elongation of 9 per cent (minimum)

as a result of representation from the firm. But no reduc­
tion in prices attributable to this relaxation was sought. 
On this being raised by Audit, the Railway Board stated 
in December 1987 that the chemical composition of rails 
for which rebate was offered was inferior to the one for 
which orders were placed. This, however, does not clarify 
why a rebate was not pressed for lowering of specifica­
tions. Based on the offer given by the firm, this failure to 
seek a rebate led to extra expenditure of the order of 
Rs. 18 lakhs.

(b) The Railway Board did not consider inclusion of Vishaka- 
patnam as a port of discharge. Hence 6 052 tonnes of rails 
allotted to South Eastern Rnilwav were discharged at Cal­
cutta Port, transported bv road to Shalimar Goods shed 
at Calcutta and despatched to WaRair DivVon involving 

rail haulage for ahoti* 900 km which could have been avoi­
ded to a large ex*' n* had the supnlies been received 
through Vishakana+riam Port. The Rafiwav Board stated 
in December 1987 that the cost of estahlish'nv organisation 
for clearance at V’shakaoatram would have b°en move. It 
was however, seen that the Railway Board had not worked
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out the relevant economics of importing through Calcutta 
and Vishakapatnam although the additional haulage cost 
from Calcutta was of the order of Rs. 18 lakhs at public 
tariff rates.

(ii) An order was placed in September 1983 for supply of 10,000 
tonnes of 52 kg rails on a firm ‘B’ of South Korea at an FOB price 
of $350 per tonne. Though the delivery period was extended up to 30 
April 1984, it supplied only 556.5 tonnes by July 1984 when the order 
was cancelled at the risk and cost of the firm. In the meantime, the 
Railway Board, after calling for global tenders, placed in February 
1984 an order on firm ‘C\ also of South Korea, for supply of 25000 
tonnes of same type of rails at a lower FOB price of $ 310/311 per 
tonne. This firm ‘C’ offered in August 1984 to supply additional 
quantity up to 10.000 tonnes without change in prices or conditions 
of supply. Instead of accepting this offer, particularly in the 
context of cancellation of orders on firm ‘B’ at its risk and cost, 
the Board decided to float fresh short! notice tenders for 9.500 
tonnes in December 1984. The lowest tender received from a 
French firm in April 1985 for supply at FOB price of f 326 was 
accepted and supplies received between December 1985 and May 
1986. This led. apart from delay of over one year in the receipt 
of rails, to an extra expenditure of Rs. 65.38 lakhs computed with 
reference to the offer for additional supply given by firm 'C’.

The Railway Board stated in December 1987 that prices in inter­
national market depended on demand and supply and order book 
position of steel plants, but did not clarify why the economic 
option of ordering the additional quantity on firm ‘C’ was not 
exercised.

r(iii) A negotiated contract for supply of 10,000 tonnes of 60 
lb/29.9 kg metre gauge section rails was entered into with a British 
firm ‘D’ in September 1985 at the FOB rate of $ 319 per tonne. 
At the time the offer of this firm was under consideration, the 
Board* had received, against another global tender for supply of 
30,000 tonnes of 37.2 kg. section rails, an offer from firm ‘E’ of 
South Korea for supply at f.o.b price of $317 per tonne against 
wHTcIi order for only 20.000 tonnes was placed in November 1985.

It was noted by Audit that the contemporaneous offer of firm 
TB’ was lower by $27 on ci.f. basis as compared to the offer of 
firm *D\ Besides, the Board had decided more than one year 
earlier, in Februar 1984, that in high densit metre gauge sections
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37.2/44.6 kg rails (offered by firm ‘E’). should, be used in place 
of 60 lb/29.9 kg rails (offered by firm ‘D’). In the circumstances 
procurement from firm ‘D’ instead of from firm ‘E’ wag injudicious
and involved an extra expenditure of Rs.'33.75 lakhs.

The Railway Board stated in December 1987 that the new- 
standard was to be brought into use as soon as they could be 
implemented. This did not clarify the audit points raised.
7. Economies of longer rails

At present tracks are laid with rail? of 13 metre length. The joins 
are welded through flash butt welding plants, in panels of 39 or 
65 metre lengths for reduction of noise and improvement of riding 
conditions. Bhilai steel plant had facilities to make longer rails up 
to 26 metre each. The increase in length of rails would have led 
to reduction in the number of welds and overall savings in cost. 
The Railway Board, therefore, requested the plant in 1979 to 
supply rails partly in lengths of 26 metres each and instructed 
seven out of nine railways to receive a maximum of 2000 tonnes 
of rails in 26 m lengths and make arrangements for their movement 
in special wagons. However, no suply of 26 m rails has been so far 
(September 1.987) received from Bhilai steel plant despite the 
reiteration of the request for longer rails in September 1986. On 
the other hand the same plant produced rails of this length for 
export to Iran and Korea.

In the global tenders for rails some of the offers included a 
reduction in rates for supply of rails in lengths of 18 to 26 metres, 
as against the standardised 13 metres. The Railway Board, how­
ever. did not consider the economical alternative of getting longer 
rails.

The continued procurement of rails only in lengths of 13 metres 
led to extra expenditure which however could not be quantified. 
The cost of each weld is about Rs. 100.

The Railway Board explained in December 1987 that 52 kg rails 
are not amenable for indigenous production in length beyond 13 
metres.

8. Supply of defective rails by the Bhilai Steel Plant
The Southern Railway Administration observed in December 

1985 manufacturing defects in the rails supplied by the Bhilai steel 
plant during 1980. It had to withdraw 390 tonnes of these rails al­
ready laid on an import section to ensure safety. The steel plant was
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advised in January 1966 to introduce ‘on line’ ultrasonic testing of 
rails to check the internal soundness of the rails before despath to the 
Railways to prevent such defective supply in future. The replace­
ment cost of these 390 tonnes of rails removed from track was Rs- 
28.74 lakhs excluding cost of welding, transporation to site etc. which 
is yet to be recovered or adjusted. The position of rails of the same 
batch of production supplied and laid in track on other Railways 
had not been ascertained.

Sleepers
9. Procurement of sleepers

The Railways have been traditionally using wooden, cast iron and 
steel sleepers. Based on the recommendations of Railway Accident 
Enquiry Committee 1968, the Railway Board took a policy decision 
to introduce concrete sleepers on a large scale in the trunk routes. 
Concrete sleepers with elastic fastenings are economical and have 
more than twice the track service life of other types of sleepers.

Despite efforts to increase other kinds of sleepers cast iron (Cl) 
sleepers, formed the mainstay of the railway systems and about half 
the track is supported by cast iron sleepers as indicated in Table 14-

Tablc 14

As on 31 Nf' rch B.C. trick kilometres laid with
Concrete
sleepers

Wooden
slecrers

Steel
sleepers

C.T.
sleepers

Total 
(all tyres)

1985 . 2,462 7,665 10,405 25,205 45,737

1986 . 7,700 10,500 24,400 45,100

1987 3,922 7,614 10,533 24,670 46,739

Table 15

Year Total num- Concrete 
her of sleeper 
slcencrs 

procured

Wooden
sleeper

Steel
sleeper

Cl
sleeper

Percentage 
o f Cl 

sleepper to 
total

sleepers
(FiSurf's in lakhs)

1984-85 . • 69.37 12.53 31.17 3.90 21.77 31.5
1985-86 . • 63.94 14.71 22.43 3.30 23.50 36.5
1986-87 . . 65.43 18.68 19.41 9.74 17.60 26.8
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The utility of Cl sleepers is strictly limited as they should not be' 

laid in heavy density track on which higher horse power locomotives 
and trains with higher axle load wagons are run. However, due to 
lower receipts of other sleepers the percentage of Cl sleepers pro­
cured to total supplies was high and ranged between 26.8 and 36.5 
as shown in Table 15.

During 1986-87, the average prices for comparable sleepers were 
as below:

Rs.
1. Concrete sleepers from departmental units . . . . . .  477

2. Concrete sleepers from private firms . . . . . . .  344

3. Gist Iron s l e e p e r s ........................................................................................................ 420

4 . Steel sleepers from Durgr.piir Steel P l a n t ........................................................ 650

5. Wooden sleepers from State Forest departm ents............................................  550

10. Concrete sleepers
The annual capacity for production of concrete sleepers in the 

country by 1981-82 was 17.5 lakh sleepers in 23 firms in private sector 
and 3 50 lakh sleepers in the railway departmental units at Allahabad 
and Khalispur (Varanasi). However, the actual supply in the last 
three years was well below the capacity as shown in the Table 16.

Table 16

Supplies from
Year Capacity Private

sector
Allahabad

unit
Khalispur 

unit 
(in lakhs^

Total
supplies

1984-85 2 1 .0 0 10.15 1 .56 0 .8 2 12.53

1985-86 . 21 .00 12.30 1 .60 0.81 14.71

1986-87 . 21 .00 16.01 1 .77 0 .9 0 18.68

The failure to utilise the available capacity led eventually to more 
procurement of the cast iron sleepers. Since they would need more 
frequent replacement due to their shorter life, their use was costlier 
in the long run. The Railway Board explained in December 1987 
that the capacity shown above does not get installed as soon as the 
contracts are awarded as some of the firms fail and some delay the 
starting of their production.
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The production from departmental units resulted in extra expendi­
ture as the prices of supply by private firms were below the cost of 
departmental production. During 1986-87, the departmental cost 
exceeded the price of private firms by Rs. 172 to Rs. 200 per sleeper 
or Rs. 340 lakhs for the entire departmental production of that year.

11. Departmental unit at Allahabad

This unit estimated to cost Rs. 128.50 lakhs was set up with West 
German technology to have a production capacity of 25000 sleepers 
per month, in terms of a collaboration agreement signed in March 
1986. The actual capital cost till it started production in May 1981, 
was Rs. 4.13 crores. The plant has been able to attain only a pro­
duction rate of 14208 per month in 1986-87 or 57 per cent of its rated 
capacity. Besides, the rate of rejection of its output was as high as
6.2 per cent in January 1987 as against only 0.8 per cent in Khaiispur 
unit. The average cost of production during 1986-87 in Allahabad 
unit was Rs. 477 exceeding that of Rs. 400 in Khaiispur unit.

The collaboration agreement provided for payment of royalty of 
one DM in repatriable foreign exchange and one Indian Rupee for 
each sleeper for a period of five years from commencement of pro­
duction. but to cover only 10 lakh sleepers in all. This ceiling limit 
has not been reached even after six and half years from May 1981, 
when the unit commenced production. A proposal to extend the 
agreement, is under consideration. This was justified on the ground 
of non-availability of adequate raw material, loss of certain dimen­
sional drawings supplied by the collaborator and need for training at 
the works of the collaborators.

The collaboration provided for use of either 7.5 or 9.5 mm diameter 
wire in the production process. However, the use of 7/7.5 mm dia­
meter wire was costlier since it involved use of eight wires as 
against four wires required in the case of 9.4 mm diameter wires 
and four sets of fixtures involving extra labour. The initial produc­
tion commenced only with 7/7.5 mm diametrer wires available in 
the country. However, adequate efforts have not been made for 
setting up indigenous facilities for procuring 9.4 mm diameter wire 
which would have led to cost reduction. Between. April and Sep­
tember 1985. only 250 tonnes of such a wire could be obtained as 
against requirement of 2000 tonnes. Consequently about 85 per 
cent of production appeared to involve use of 7/7.5 mm diameter 
wires, at higher costs.
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12. Departmental unit at Khalispur

This was set up and commissioned in June 1982 for production of 4100 
sleepers per month, adopting indigenous technology, at a cost of Rs. 90 
lakhs. The unit attained the rate of monthly production 6500 sleepers 
in 1985-86, exceeding its capacity, due to increased automation and 
improvement in manufacturing technique. Its rejection rate and 
cost of production were lower than those at Allahabad unit. In 
short, the performance of Khalispur unit set up with indigenous 
technology was better than that of Allahabad unit set up with foreign 
collaboration. .

13. Utilisation of concrete sleepers
A review of the receipt and utilisation of concrete sleepers disclos­
ed that the sleepers procured between April 1983 and March 1987 
were not fully utilised in the track renewal works by the seven Rail­
ways which received the sleepers. They obtained 57.68 lakh concrete 
sleepers with which 3637 track km could be laid. But the track 
length actually laid with concreate sleepers during this period was 
only 2730 km i.e. 75 per cent. Among these Railways, the utilisation 
rate ranged between, 98 per cent in Central Railway to 64 per cent in 
Northern Railway. The detailed position of sleepers received and 
laid in track, railway-wise, during 1984-85 to 1986-87 is shown in 
Annexure IV.

Even tile utilisation was not in accordance with identified prioriti­
es. The instructions to laŷ  these sleepers on Group ‘B’ routes with 
speeds between 130 & 180 kmph were not followed in Central, South­
ern. & South Eastern Railways. Adequate priority was also not given 
to lay concrete sleepers in Group ‘A’ tracks with highest speed and 
heavy traffic. As a result even on the Rajdhani routes (Group ‘A’) 
on the Western, Northern and Eastern Railways, the track laid with 
concrete sleepers formed only 21, 37 and 67 per cent respectively of 
the total track, thereby affecting the speed and mobility of high speed 
trains.

The laying of concrete sleepers in track involves use of portal 
cranes, sleepers layers etc. The number of machines available for 
concrete sleepers laying declined from 27 in 1983-84 to 22.5 in 1986-87. 
This was attributed to the machines being under POH or under re­
pairs. Six sleeper layer machines which were receiped in 1975 at a 
cost of Rs. 18 lakhs had remained unutilised on Central, Eastern, 
Northern, Southern, South Eastern and Western Railways.
482 LS—4.
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Due to inadequate availability of the sleeper laying machines, 
the- Railways had to resort to manual' laying against the extant,' 
instraetions of RDSO. The Northern Railway did not;take up; manual 
laying- and' consequently had the lowest utilisation percentage  ̂of 
64xamong all the Railways.

14. Steel Sleepers

Thte only source of indigenous supply is Durgapur Steel Plant 
which has a capacity to produce 10 lakh sleepers per annum. How­
ever, its annual supply ranged only from 2.8 to 3 3 lakh tonnes 
between April 1980 and March 1980. Consequently, the Railways 
had. (to .import 36 thousand tonnes of steel sleepers between 1980 and 
198® a FOB cost of Rs. 15.50 crores. Taking into account prices 
at’which indigenous procurement was made, the import resuited-in 
additional expenditure of Rs. 8.64 crores.

15.- Cast Iron Sleepers (Cl)

In. .terms. o£ the procedure followed by the Railway Board, pro- 
cucement of CI sleepers is made every year for the entire difference  ̂
between the total number of sleepers indented by the Railways and- 
the number of sleepers, other than CT sleepers allotted to them. This 
procedure failed to take note of actual variations caused by reduction 
in.demnndfor sleepers, and receipt of other types of sleepers. Conse. 
quently, the procedure- led to both contracted and actual supplies 
exceeding, the modified requirement for Cl sleeper during the year 
198&85 and 1985-86- as shown in Table 17.

Table 17

(Number in lakhs)
Year Modified Supply o f Gap to Contracted Cl slcc- Excess

requirement sleepers be filled sunrly o f pers sup- supply
(indudiag other by O  Cl sleepers plied o f  C l"

margin) o f than Cl sleepers sleepers
sleepers for sleepers 
approved 

works

1984-85. . 47.26 47.69 Nil 21,77 21.77 21.77

1985-86 57.17 40-35 16.82 23.50 23.50 6.^8
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Against open tenders for supply of Cl sleepers, the Railway 
Board received in April 1983, 227 offers. The lowest rate received 
was Rs. 2821 per tonne and was found quite reasonable with refer­
ence to the rate accepted in August 1981 and adjusted for changes 
in price levels since then. Out of the 227 offers, the rates quoted 
in 194 tenders exceeded this lowest .rate of Rs. 2821 per tonne. In 
accordance with the established, practice, a counter offer of this 
lowest rate was decided to be made to the tenderers for acceptance.

It was also noted by the Board that with the keen competition 
and already high level of participation, it would not be prudent to 
proliferate suppliers to unmanageable numbers. Accordingly, the 
Bbard decided to invite in future only limited tenders for Cl sleep­
ers from a panel of firms with proved capacity for quality supply.

In this background, the Board decided to make the counter offer 
only to 53 established suppliers, and sought in July 1983, extension 
of offers beyond their initial validity up to 12 July 1983. While 
exceeding the validity, five firms offered i eduction in rates ranging 
from 3 to 5 per cent. Instead of seriously considering this offer 
for reduction, the Board placed orders in November 1983 at the 
counter offer rates of Rs. 2821 per tonne for supply of 1.7 lakh 
tonnes 011 48 firms, excluding the five firms which offered a reduc­
tion on this rate.

Thereafter, the Board continued to place repeat orders at the 
same rate on the same firms up to December 1985 without inviting 
fresh tenders. While doing so. orders were placed also on these 
five firms which had been excluded initially at the. rate of Rs.i 2821 
per tonne, ignoring the reduction in rates offered by them. Thus in 
all 3.49 lakh tonnes of Cl sleepers were procured between November 
1983 and December 1985 at .the rate of Rs. 2821 per tonne failing to 
take advantage of the offer for reduction of 3 to 5 per cent in this 
ratd. This entailed extra expenditure which would be of-the order 
of Rfe. 295 lakhs.



ANNEXURE III 

(cf. Para 3.1.1) 

Trade Standards

Broad Gauge Category o f route

Traffic density 
(GMT/annum)

Group ‘A* 
routes 

(speeds up 
to 160 
kmph)

Group ‘B’ 
routes 

(speeds up 
to

130 kmph)

Gorup ‘C’ Group ‘D ’ Group ‘E’ routes 
routes routes (speeds below 100 
(suburban (speeds kmph and branch 
section). upto line Sections) 

100 kmph)

Rails (k.g. per metre)

Over 20 60 60 60 60 Normally release** 
rails o f 44.6 k£ 
section and abov® 
may be used . P 
primary renewal is 

considered necessary 
and traffic density
is more than 5 GMT 
52 kg rail section 
should be used.

15 to 20 52 52 
(60 kg rail (60 kg rail 

if concrete if concrete 
sleepers sleepers 
are used) are used)

52 52

10 to 15 . Do. 52 52 52

Under 10 Do. 52 52 52

Sleeper Density (Numbers per Km)

Over 20 . 1660 1540* 1540* 1540 1310

5 to 20 . 1660 1540 1540 1540 1310

0 to 15 1660 1540 1540 1540 1310

Under 10. 1660 1540 1540 1340 1310

•This may be Increased to 1660 when speed is increased beyond 130 kmph.
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Track Standards
Metre Gauge

Cateogry o f route Speed Traffic density Rails
< :

Sleeper density 
(number per km)

More than 75 
kmph

NA 90 R (new) 1540

R-I Up to 75 kmph More than 5 GMT 90 R (new) 1540

R-II. Up to 75 kmph 2.5 to 5 GMT Second hand 
90 R or 
75 R  (new)

1540

RIU Up to 75 kmph 1.5 to 2.5 GMT Secondhand 
90 R or 
75 R (new)

1308

S « less than 75 
kmph

Second hand 
60 R (Minimum)

1230



ANNEXURE  IV

(Cf. Para3.1.13)
1 Railway-wise position of concrete sleepers received and laid in track

Particulars Railw .ys
Central E .stern Northern Southern South South Western

Central Eastern

1. Concrete sleepers 
received

(a) Number in thousands 857 986 967 408 453 545 645

(b) In terms o f track km. 557 640 620 265 294 354 418

Concrete-sleepers 1 id 
with

CO Machines (km) 255 197 507 226 169 112 208

(b) Manually (km) 289 306 18 10 89 137 90

Total concrete sleepers 
laid (km) 544 503 525 236 258 249 298

Percentage o f  sleepers 
laid to total received 98 78 64 89 88 70 71
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APPENDIX II
Sub: Contract No. Track/21/77/0801/7/50125 for 60 kg/m UlC 

Special Wear Resistant Rails.
Ref; M/s Roger Enterprises Pvt. Ltd.'s letter No. RPL/ALP/R^5/ 

4157/79 dated 4-9.1979.
As per para 1.5 of Annexure G of the Contract, the Railway 

specification stipulates a minimum elongation of 11-5 per cent. The 
firm in their original offer had stated (Page 14 of their original 
tender at S. No. 100) that the minimum elongation will be 9 per 
cent. This clause about the minimum elongation was at that time 
understood to be applicable to the special chemical composition 
offered by the firm consisting of chronium Molebdinum and 
vanadium.

2. Rail-steel with a larger elongation percentage is preferable to 
one with a lower elongation in view of the former having a greater 
energy to resist fractures. It had, therefore, been recommended 
that supply to minimum elongation of 11.5 per cent should be taken 
and alternate composition offered by the firm was not recommended 
for acceptance.

3. The firm has since clarified that the minimum percentage 
elongation will be 9 per cent. It has also referred to UIC specifica­
tion in this context. On a perusal of clause 27.3 of UIC specification 
360/0 for wear resistant rails (UIS 90 kg per mm2) it is seen that the 
minimum elongation stipulated therein that at the request of the 
supplier, the purchaser administration may accept for wear resist­
ant rails a lower elongation after fracture but not less than 8 per 
cent. 11.5 per cent elongation prescriber in our stipulation was on 
the basis of some data available in RDSO about the Gothard line in 
Switzerland. Since the UIC specification allows a minimum of 
8 per cent at the request of the supplier, the minimum elongation 
of 9 per cent as offered by the firm is recommended for acceptance 
for alloy steel rails (UTS 110 kg/mm2) also.

4. At page 3 of the original tender of the firm, the rate quoted is 
20 DMs less for the special chemical analysis which differed from 
that stipulated in our tender documents. Earlier it was felt that 9 
per cent elongation applied only to this chemical composition. Now
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that 9 per cent elongation is recommended for acceptance, there is 
no objection to accepting the alternate chemical composition offered 
by the firm as below: —

a .  0.7 1.2%

P Max. — 0.03%

Smax. — 063%

Mo Max — 0.1%

V max. — 0.2%

C 0.6 0.8%

Simax — 0.9%

Mn 0.8 — 1.3%

The firm has not indicated the minimum percentage of silicon 
content in the above analysis. It is necessary to stipulate that the 
supply made to the alternate offer should be of fully killed steel and 
the minimum silicon content should be 0.2%.

5. The above has also been discussed with Dir (M&C), RDSO on 
phone on date (6.9.1979) and he agreed with the above views.

Sd/_
R.D.S.O.
6.9.1979

Sd/-

D.C.E.



APPENDIX III 

Statement of conclusions/recommendations

Ministry/ Conclusion/Recommendation
Deptt.

3 4

Railways The operations of the Railways Eire totEilly dependent on the
avEiilability of sound and well-maintained tracks throughout the 
country, so that the tracks are not a contributory factor for accidents 
even to the slightest extent and the Railways are in a position to 
give efficient and safe service to the public. Viewed in this 
context, the Committee consider it imperative that track renewal 
programmes ought to be given the top priority in the! operations 
of the Railways. The Committee are, however, dismayed to be 
informed by the Chairman, Railway Board that due to lack of high 
priority for track renewal programmes, arrears increased. The 
arrears in track renewal which stood at 13048 KMs in March 1980 
increased to 20306 KMs in March 1985 (26 per cent of totEil track). 
Though the tempo of track renewal in Seventh Plan has been 
increased considerably, the Committee are concerned to note that 
a backlog of track renewal to the extent of 12000 KMs at the end 
of Seventh Plan would still remain to be overtaken in Eighth Plan. 
The Committee deeply regret the failure of the Railways to ensure



tirtfciy rehewal of ttackd, wHibh has adverse bfffects dri thd smooth 
operation 6f the Railways. The Committee strongly recommend 
that a review 6f pl&tt priorities he done arid the track rChewSl gitrfeh 
Ks due priority So thht iind£r fad circumstahceS, arre&rS In track 
rehewals are allowed to hccunfiilafe.

The bonimittee note from the statement Of funds provided diid 
fluids spent in each year since 15)80-81, that consistently thfe aCtdil 
expenditure in every year other than 15)86-87 has eXfcpeded the 
prOvisibtis and the overall exceSs was to the extent Hf 27 petchht 
ill 6th Plan period and 12 percent so far in the 7tH Rati period. 
The bommittee tvondOr whether die .excess expenditure was cohsei- 
ojisly incurred by the various Zonal Railways in their elixiety to 
eiistire renewal of tracks riot provided fot by the Railway Board 
iti the diinual plan in the interest ot safety ot the £#<&& #hs dhe 
to ievel of expenditure far more than the anticipated for this track 
length planned and approved by Railway Board for renewal. In 
either case, the Committee deprecate the lack of proper financial 
planning and recommend that the causes for consistent excesses may 
be investigated and results intimated to the Committee.

IS

Railwa>s From the statement of expenditure on track renewals, the
Committee note that the average cost of renewal has shown a



steady increase, the rate of increase being as high as 19 percent in 
1985-86 and another 15 percent in 1987-88. The Committed cittHiit 
resist the irtipffessibn that colt Of renewals his increased f&t in 
excess of normal rises in cost indices reasons for which Sfre not 
apparent. The Committee recommend th£t the contributory cutises 
for the spiralling of cost of renewal may be investigated aiid ttte 
result intimated. The Committee also recomnieiid that a review bf 
the estimated cost of rehbwHl for the 8th Plan tti'ay be COriduct€d 
as it is felt that the average rate of Rs. 23.09 lSkK per Rm fbr the 
8th Plan is too high as compared to the rate of Rs. I7.2j> lakh per 
KM. in 1987-88.

The Committee are dismayed to find that despite the available 
capaci^r for production of 5 lakh tonnes per annum of B.G. rails 
with BSP, Railways failed to give firm commitments oil require­
ments of rails for the 7th Plan Period as a result of which the 
BSP could not take appropriate investment decision, failed to 
accept demands upto the capacity and as a consequence, Railways 
resorted to import for which there would have been no justification 
but for the failure of the Railways themselves. Since the ftittds 
for the track renewal are met out of Plan allocation the Committee 
are at a 10ss to understand how and Why the Railways were unable 
to know the extent of funds available during the Sixth Pl&ti in 
advance and to make the commitment necessity for the itivbSt- 
metit plan. The Committee conclude that thb plknhlhg fit
the Ministry level needs tonning up in this regard. The Committee
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4 22 Railways/Ministry of Steel

5 31 -do-

recommend that the circumstances due to which the Railways 
could not give firm commitment on a plan programme may be fully 
investigated, the loopholes in planning identified and steps taken 
to plug them intimated to the Committee.

While on the one hand, BSP has stated that it could not reach 
its capacity due to absence of firm commitments, the Committee 
are uphappy to note that BSP failed to supply rails even upto the 
extent of orders accepted by them, the shortfall during a period of 
8 years being to the extent of 1.85 lakh tonnes. The Committee 
desire that the failure to supply even the Committed quantity by u,
the BSP should be taken up at the Ministry level to ensure that 
such undesirable situations do not recur.

It is disquieting for the Committee to note that both IISCO 
and TISCO, the two companies that were supplying MG rails, were 
allowed to go out of production resulting in complete dependence 
on import for meeting requirements of MG rails. Though the 
Ministries of Steel and Railways had decided in September 1982 
that under no circumstances the production of MG rails in TISCO 
will be allowed to close, no effective steps were taken to imple­
ment this decision. The Committee strongly deprecate the inaction 
on the part of the Railways and Ministry of Steel on allowing 
Indigenous production of MG rails to totally cease and opening



the door for imports resulting in drainage of huge foreign exchange. 
The Committee desire that the alternative indigenous source since 
identified will be utilised for procurement of MIG rails and if 
necessary other indigenous sources created and import of MG rails 
stopped by taking necessary steps under a time bound programme 
which may be drawn up within six months and intimated to the 
Committee.

36 -do* The Committee are deeply concerned to note that despite avail­
ability of capacity for production of 26 metres long rail with BSP, no 
efforts have been made over the years to ensure production of long 
rails for indigenous consumption. The Committee do not consider 
the reasons adduced for non-production of 26 metre rails as insur­
mountable and recommend that both the Ministries seriously consi­
der and make an effort to solve the issue so that in the interest of 
overall economy, the manufacture of 26 mtr. long rails is started 
within a short time.

44 Railways While the Committee take note of the fact that the extent
of production of concrete sleepers has been increasing over the 
years, they cannot help pointing out that the progress is rather 
slow as compared to capacity created and is substantially falling 
short of the requirement. According to Audit, the capacity of the 
established’ plants was 21 lakh sleepers since 1981-82 whereas 
annual production had reached a level of hardly 14.52 lakhs sleepers 
even 4 years later. Considering the substantial economies expected 
in the use of concrete sleepers, the Committee recommend that
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8 47 Railways

tiptf reasons for lower utilisation of ffcg c a lc ify  ^reatfd 
uwppt}gafed and step^ faken tp improve patent pf p i^ f ip ^  w*j$ 
a view to enuring supply to the Railways! The Cqmroritee alsp 
yecommepd that if pecqssary. niore suph pnifs m§y pe estabfi^}fl<f-

The Committee dp agree that a certain amount of balance 
stock at the end of a year is unavoidable to meet needs of following 
2-3 months emergency requirements etc. However, the Committee 
are concerned to note that accumulations are quite heavy in cerfain 
Railways atleast a§ wifi he clear from the folhpyipg p§rt|cul$r^:

Quantity received Quantity laid In §3
during 84-85"to track

1986“ 87 1
gai?rm»9f t̂ aclĉ Ms)

Eastern R a ilw a y ..................................  640 503
Northern R ailw ay  620 525
South Eastern Railway . 354 241
Western R a ilw a y   4}8 2Jjjj

The Committee recommend that a review of fj»e accpmul§|ion 
of stock may be made an4 the progress of ptili§§fiqh may hS tohhl* 
toped by the Railway Rpard to ensure op p p g p  an4 H i# -
sation of the stock.



9 53 Railways

10 57 Railways

Whereas the extent instructions of RDSQ prohibit manual 
handling of the concrete sleepers for laying apd Member 
(Engineering) has supported the ?tand, the Railway Board haye 
claimed in their written note to the pommittee that discontinuing 
the use of sleeper layers and directly laying the new sleepers as 
track panels is in the course of technological progression. As, 
however, to assemble track panels with concrete sleepers at 
assembly depots also the sleeper layers will have to be used and 
concrete sleepers should not be manually handled, the Committee 
are not convinced of this reason for under-utilisation of the sleeper 
layer. The Committee hence recommend that the existing instruc­
tions in this regard may be reviewed and appropriate fresh directions 
given.

The Committee do not agree with the stand of the Ministry 
that the cost of production of departmental units are comparable 
with the price of indigenous producers! for the simple obvious 
reason that Railways do not pay either excise duty or sgles tax 
whereas private parties have to pay fcoth. As tfresa two ^leipente 
are to be excluded for comparison and uot included as contepdfd 
by the Railways the price of a sleeper si|pp|jed by a 
private manufacturer would work out to Rs. 424 per al$eppr as 
against Rs. 477 per sleeper for j^iiwaya’ productipp. Tfte Cppppifj^e 
recommend that the cost of departmental production should be 
minimised by optimising production and reducing overheads.
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11 65 Railways The Committee are surprised to note that there was substantial
cost escalation in establishment of the Allahabad unit from the esti­
mated Rs. 1.28 crores to Rs. 4.13 crores, a more than three fold in­
crease. Despite the substantial investment with imported techno­
logy, it is unfortunate that its level of performance is poor though 
the indigenous technology adopted in private units, and the Khalis­
pur unit of Railways have been performing far better. The Com­
mittee are strongly of the view that no proper evaluation of the 
technology offered by the foreign collaborators was made nor was 
a proper cost estimate prepared inspite of the enormous in house 
facility for both in the Railways. The Committee feel that these 
failures were the result of casual and perfunctory attitude of the 
Ministry even to matters of vital interest to the Railways them­
selves. The Committee desire that appropriate lessons may be 
learnt from this case and recommend that adequate evaluation of in­
digenous technology may be done before resorting to import of tech­
nology and when such import is considered essential proper evalua­
tion of both the technology and cost be made so that such poor results 
are averted in future.

12 66 -do- The rate of production at the Allahabad unit has been less than
60 per cent of its installed capacity and the percentage of rejection 
was as high as 7.53 per cent in 1987. In 1988, instead of coming down, 
it rose to 9.63 per cent (upto June). The Committee recommend



that a review of the causes for poor performance pf Allahabad unit 
may be conducted by Railway Eoard and appropriate measures to 
improve its performance taken.

67. The Committee are equally concerned to note that the rates 
of rejection in departmental units are very high as compared to 
private units. The Committee recommend that the causes for high 
rejection may be investigated by RDSO and appropriate remedial 
measures taken to improve their performance.

The Committee feel that there are several issues in respect 
of the two supply orders which need for investigation. These are. 
listed below:

I. Contract loith 9 per cent elongation.

(1) Though unsolicited offer from existing suppliers for addi­
tional quantities cannot be accepted beyond 15 percent 
as contended in the purchase made in 1984 from a South 
Korean firm, an unsolicited offer for 10,000 tonnes was 
however accepted in June 1979 despite non-finalisation 
of admissible lim't of elongation.

(2) Additional orders for 10,000 tonnes in June 1979 was 
placed even before the issue relating to extent of elonga­
tion was settled because Government’s acceptance with* 
11.5 percent elongation must have been conveyed in 
April 1979 itself.
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(3) As the supplier did not apparently raise objection to 
elongation clause till after June 1979, (for over two 
months), the subsequent stand that his offer was with 
9 percent elongation is a clear modification calling for 
appropriate action.

(4) It is not clear whether the RDSO demanded 11.5 percent 
elongation after ensuring the availability of technology 
therefor and whether, this technology is now available 
and if so, since when?

(5) If any other tenderer had responded to Railway’s 
requirement of 11.5 percent elongation Why no (action 
was taken to cancel the order due to absence of proper 
understanding of contract and to place order with the 
one willing to supply with 11.5 percent elongation?

(6) For fully killed quality, there is need for minimum of 
0.3 percent silicon as deposed by Member (Engineering) 
before the Committee. As the alternative chemical com. 
position offered by the tenderer provided for maximum 
of 0.9 percent silicon what is the basils for Railways’ 
present stand that rails would not have minimum 
quantity of silicon? Even if doubt existed due to non-



mention of minimum quantity; why was the party not 
asked to state whether the rails would have the minimum 
quantity of silicon as recommended by the RDSO?

(7) What were the specific considerations under which 
RDSO’s recommendations for acceptance of tenderer’s 
alternative with maximum of 0.9 percent silicon but 
Subject to provision of minimum of 0.3 percent silicon 
not even examined and referred to the party?

(8) In the circumstances, has not avoidable expenditure of 
Rs. 18 lakhs been incurred and if so, what are the steps 
taken to fix responsibility?

II. Rejection of unsolicited offer

(1) Since an unsolicited offer for 10000 tonnes of rails had 
been accepted in Jiune 1979 (despite variation in quality 
of rail), why was it not accepted in this case?

(2) What were the results of trade enquires on, market 
trend as ascertained at the relevant time?

(3) When the French firm had not quoted any rate but had 
only expressed willingness to offer without quoting any 
rates, on what basis the Railway stated that an unso­
licited second lower offer had been received?
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(4) On what basis did the Railways inform the Committee 
that the offers o f French and Spanish firms were margi­
nally cheaper, whereas no specific offer was received 
from French firm and the calculations made by Railways 
have indicated that the offer of Spanish firm was costlier?

In the circumstances, the Committee recommend that the incon­
sistencies and irregularities committed in the two cases resulting, 
in avoidable extra expenditure of Rs. 83.38 lakhs may be investi­
gated by an independent Committee, responsibilities fixed and 
appropriate action taken under intimation to the Committee.
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